REPORT OF THE JOINT COMMITTEE IN COMPLANCE WITH ORDER DATED
14.08.2020 OF THE HON’BLE NATIONAL GREEN TRIBUNAL (NGT) IN THE

- MATTER OF ©, RA. NO. 31 0f 2020 (SHASHIKANT VITHAL KAMBLE VS STATE

OF MAHARASHTRA & ORS)
1. BACKGROUND

Applicant Shashikant Kambale filed the application against illegal construction carried out by
Respondent No. 1 i.e. M/s. Embassy Property Development Pvt. Ltd. Said application has been
filed vide Original Application No. 31/2020(W2), titled Shashikant Vithal Kamble Vs State of

Maharashtra & Ors.

Respondent No. 8 (MIDC) has allotted Plot No. 3, Hinjewadivvvlg\/llDC, Phase - II to Respondent
No. 1 vide Order dated 05.08.2004, admeasuring plot area : 2,85,535 sqm. Plot is allotted in the
name “M/s. Dynasty Developers Pvt. Ltd., (Copy Attached as Annexure-I). Following this,
Respondent No. 1 obtained a Possession Receipt from Respondent No.8 (MIDC), dated
23.06.2005 for Plot No. PL-3, Hinjewadi MIDC, Phase-II for the plot area: 2,76,874 sqm (Copy

Attached as Annexure-II).

Resbonden.t No. 1 has submitted to MIDC (Respondent No. 8) building plans and drawings for
46,914.72 sqm with a ground coverage over plot area of 2,76,878.00 sqm. MIDC has approved the
building plans. MIDC has approved only 16 numbers of drawiﬁgs vide Commencement Letter,
dated 13.12.2005 (Copy Attached as Annexure-III). As this approval was prior to EIA
Notification 2006, the Respondent may not have come under its ambit. Following this, Respondent
no. 1 has submitted to MIDC (Respondent No. 8) building plans and drawings for 48,576.75 sqm

with a ground coverage over plot area of 2,76,874 sqm, and MIDC has approved buildingplans
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for 48,576.75 sqm vide Commencement Certificate, dated-23.03.2007 (Copy Attached as
Annexure-IV). As Respondent No. 1 was aware about the project potential, they could have
| applied for prior Environmental Clearance before carrying out further construction. However,
Respondent No; 1 has continued construction activities from the year 2006 until 2011 without
obtaining prior environmental clearance from the concerned V;i_lthority. Respondent No. 1 has
obtained Commencement Certificate from MIDC, dated 16.09.2008, wherein the area under

construction has been mentioned as 27,763.769 sqm. (Copy Attached as Annexure-V).

The Applicant has filed an Application before the Hon’ble National Green Tribunal, Western Zone
Bench, Pune vide Original Application No. 31/2020, titled Shashikant Vithal Kamble Vs State of
Maharashtra & Ors. The Hon’ble Tribunal has issued an Order, dated 14.08.2020, and directed
vide para 6 of the Order that “... In the meantime, we deem it just and proper to constitute a

Committee consisting (i) District Collector, Pune, (ii) State Environment Impact Assessment
Authority (SEIAA) and (iii) Maharashtra Pollution Control Bo;rd (MPCB) and to direct to visit
and submit a factual and action taken report within six weeks. MPCB will be the nodal agency for

compliance. ...”

Copy of the Hon’ble NGT Order, dated 14.08.2020, in the matter under reference i.e. Original

Application No. 31 of 2020 is given at Annexure-VI.

In compliance with aforesaid Order, dated 14.08.2020, of the Hon’ble NGT, the Committee was

constituted, comprising the following members:

1) Pankaj Joshi, Member — SETAA

2) Nitin Shinde, Regional Officer, MPCB Pune

a
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3) Sandesh Shirke, S.D.O. Maval-Mulshi - representing the District Collector, Pune

The above-mentioned Committee has carried out a site visit of the IT Park construction project-

“Embassy Ofﬁce‘Parks Pvt. Ltd., Plot No. 3, Rajiv Gandhi Infotech Park, Phase-II, MIDC
Hinjewadi, Tal. Mulshi, District Pune, on 10.08.2021, after the second wave of the Covid — 19
pandemic. Shri Hrishikesh Arvind Rajhans, (Head — Operations, Pune), representative from M/s

Embassy Office Parks Pvt. Ltd., and concerned MIDC officials Were also present during the site

visit. During the site visit, the Committee has perused the following documents with Respondent

No. 1 and MIDC:

Sr. | Date Documents details| Particulars
No.
1 05/08/2004 | Allotment Order
2 | 23/06/2005 | Possession Receipt | Plot No. PL-3, Total Plot Area: 2,76,874 sqm
3 13/12/2005 | Commencement A. Total built-up area approved now on all floors:
Certificate issued| 46,914.72 sqm _
by B. Total built-up”area (to date), approved on all
MIDC floors: 46,914.72 sqm
C. Total FAR consumed (to date): 0.169
4 23/5/2006 | Execution of Lease | Not Available
5 23/3/2007 | Commencement A. Total built-up area approved now on all floors:
' Certificate 48,576.75 sqm
B. Total built-up area (to date) approved on all
floors: 48,576.75 sqm
C. Total FAR consumed (to date): 0.175
6 |22/2/2008 | Commencement | A. Built-up area approved on all floors (under
Certificate construction): 31,489.753 sqm
B. Total built-up-area approved now on all floors:
50,106.821 sqm
C. Total built-up area approved on all floors (to
date): 81,596.574 sqm
D. Total FAR consumed (to date): 0.295
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7 18/3/2008 | Plinth Completion | Construction works up to plinth level for Block No.
Certificate 11 and Training Centre
8 |23/5/2008 | Commencement A. Built-up area approved on all floors (Under
| Certificate Construction): 31,489.753 sqm
B. Total built-up area approved now on all
floors: 50,106.821 sqm
C. Total built-up area (to date) approved on all
floors: 81,596.574 sqm
D. Total FAR consumed (to date): 0.295
9 05/8/2008 | Commencement A. Existing buill,-up area approved on all floors:
Certificate 3 50,106.821 sqm
B. Total built-up area approved now on all
floors: 27,763.769 sqm
C. Total built-up area (to date) approved on all
floors: 77,870.59 sqm
D. Total FAR consumed (to date): 0.285
10 | 16/9/2008 | Commencement A. Existing built-up area approved on all floors:
Certificate 50,106.821 sqm
B Total built-up area approved (Under
Construction): 27,763.769 sqm
C. Total built-up area approved now on all
floors: 3728.969 sqm
D. Total built-up area (to date) approved on all
floors: 81,599.559 sqm
E. Total FAR consumed (to date): 0.298
11 |28/11/2008 | Sub-Division & | Not Available
transfer of Plot No.
PL-3
12 | 22/12/2008 | Sub-Division & | Not Available
transfer of Plot No.
PL-3 '
13 | 7/1/2009 Part Occupancy | For Block No. 11 (Ground, First and Second Floor)
Certificate
14 | 16/4/2009 | Part Occupancy | For Block No. 11 (3rd and 4" floor)
Certificate
15 |12/10/2009 | Commencement A. Existing built-up area approved on all floors:
Certificate 50,106.821 sqm '
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B. Total built-up area approved now on all floors
46,657.65 sqm
C. Total built-up area (to date) approved on all
floors: 96,764.47 sqm

D. Total FAR consumed (to date): 0.468

16 |23/10/2009 | Commencement A. Existing built-up area approved on all floors;
Certificate 50,106.82 Sq. Mtr
B Total built-up area approved (Under
Construction): 46,657.65 sqm
C. Total built-up area approved now on all floors:
72,990.81 sqm
D. Total built-up area (to date) approved on all
floors
: 1,69,755.28 sqm
E. Total FAR consumed (to date): 0.82
17 128/1/2010 | Plinth Completion | Construction work up to plinth level for Block No. 3
Certificate
18 128/1/2010 | Plinth Completion | Construction work up to plinth level for Block No. 5
Certificate
19 |12/10/2010 | Plinth Completion | Construction work up to plinth level for Block No. 6
Certificate
20 | 4/3/2011 Part Occupancy | Development work of part building of block No. 11
Certificate (6™ Floor) )
21 |22/3/2011 | Commencement A. Previously approved built-up area (Under
' Certificate Construction): 3728.989 sqm
B. Total built-up area approved now on all floors:
27,763.769 sqm
C. Total built-up area (to date), approved on all
floors: 31,492.738 sqm
D. Total FAR consumed (to date): 0.52
22 |29/03/2011 | Environmental EC No.: SEAC-2010/CR-297/TC-2
Clearance
23 | 25/4/2011 | Part Occupancy | Development work of part building of Block No. 5
Certificate (Ground, 1%, 2™ and 3™ floors only)
24 | 3/1/2012 Letter of Intént to Not Available
Private Information
Technology Park
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25

7/1/2012

Part Occupancy
Certificate

Development work of part building of block No. 6
(1* to 9' floors only)

126

15/6/2012

Part Occupancy
Certificate

Partial development work of block no. 5 i.e. A-Wing
of 4™ and 5™ floors

27

10/10/2012

Consent to Establish
from MPCB for Plot
No. 3B

Respondent No. | has obtained Consent to Establish,
dated 10.10.2012, for Plot No. 3B in the name “M/s.
Pune Dynasty Projects Pvt. Ltd.,” for total plot area:
66,619 sqm and TC built-up area: 1,33,683.753 sqm

28

19/10/2012

Consent to Establish
from MPCB for Plot
No. 3A

Respondent No. 1 has obtained Consent to Establish,
dated 19.10.2012, for Plot No. 3A in the name “M/s.
Pune Embassy Projects Pvt. Ltd., (Embassy
Techpark)” for total plot area: 2,06,360 sqm and TC
built-up area: 3,56,131.65 sqm.

29

6/9/2013

Commencement
Certificate

A. Existing built-up area approved now on all
floors block No. 1 & 2: 50,106.82 sqm

B. Built-up area under construction now on all
floors block no 5 and MLCP: 46,657.65 sqm

C. Total built-up area approved now on all floors
block no 3 and MLCP: 42,978.35 sqm

D. Total built-up area approved on all floors:
1,39,742.82 Sq. Mtr

D. Total FAR consumed (to date) (Built-up area/ net
plot area): 0.75

30

11/10/2013

Commencement
Certificate

A. Existing Built Up area approved now on all
floors block No. 1 & 2: 50,106.82 sqm

B. Built-up area -under coristruction now on all
floors

Block No. 5 & MLCP Block No. 3 & MLCP:
89,636.00 sqm

C. Total built-up area approved now on all floors
Food Court: 3,355.13 sqm

D. Total built-up area approved on all floors (to
date): 1,43,097.95 sqm

D. Total FAR consumed (to date) (BUA/ Net Plot
area): 0.77

31

4/12/2013

Commencement
Certificate

A. Existing built-up area approved now on all
floors block No. 1 & 2: 50,106.82 sqm

B. Built-up area under construction now on all
floors block no 5 & MLCP: 46,567.65 sqm
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C. Built-up area approved on all floors Block
No. 3 '

& MLCP: 42,978.35 sqm

D. Built-up area approved on all floors (Food
Court): 3355.13 sqm

E. Total built-up area approved now on all floors
(Block No. 6): 24,629.03 sqm

F. Total built-up area approved on all floors:
1,67,726.98 sqm

G. Total FAR consumed (to date) (BUA/Net Plot
area): 0.90

Plinth Completion

32 | 6/5/2014 Construction works up to plinth level of Food Court
Certificate on plot No. 3A.
33 | 19/3/2015 | Letter of Intent - Not Available
Extension - |
34 |23/7/2015 |Part  Occupancy | Development work of Block No. 3 (5, 6™, 8" and
Certificate 9' floors of B-Wing) having built-up area : 7,392.40
sqm has been completed.
35 |21/7/2016 |Part  Occupancy | Development work of Block No. 3 (4™, 7% & 10%
Certificate floor of B-Wing) having built-up area : 5469.075
sqm has been completed.
36 |22/7/2016 | Part Occupancy | Development work of Block No. 5 (2", 3, 6%, 7t
Certificate Floor of A-Wing) and (4", 5%, 6", 8" floor of
BWing) -having built-up area: 11,530.16 sqm has
been completed. ’
37 |26/8/2016 | Part Occupancy | Development work of Block No. 5 (Lower Ground
Certificate Floor, Ground Floor, 1t & 8" Floors of A-Wing) and
(Lower Ground Floor, Ground Floor, 1, 2™ 31 &
4 Floor of MLCP Building) having built up area :
11,692.735 sqm has been completed.
38 | 04/01/2019 | Revalidation of | Respondent No. 1 has obtained Revalidation of
Consent to Establish| Consent to Establish, dated 04.01.2019 for Plot No.
from MPCB 3 on the name “M/s. Embassy Property Development

&

Pvt. Ltd.,” for total plot area: 2,72,979 sqm and
construction remaining BUA of: 2,90,595 sqm out of
total construction built-up area : 4,89,815.46 sqm
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39 104/01/2019 | 1**  Consent to | Respondent No. 1 has obtained first Consent to
Operate (Part) from | Operate (Part-I), dated 04.01.2019, for Plot No. 3, on
MPCB the name “M/s. Embassy Property Development Pvt.
Ltd.,” for Total PRlot area: 2,72,979 sqm and
construction BUA of: 1,99,220 sqm out of total
construction built-up area: 4,89,815.46 sqm.
Consent was valid up to 30.01.2020.
40 | 29/3/2019 | Part Occupancy | Partial development work of Block No. 6 (i.e.
Cettificate Ground Floor) with built-up area, 404.44 sqm has
been completed.
41 |29/3/2019 | Part Occupancy | Partial development work of Block No. 6 of 15, 2™,
Certificate 31, 4t 6, 7t 8% and 9™ floors with built-up area :
24,224.59 sqm completed.
42 | 10/4/2019 | Part Occupancy | Development work of Part of Block No. 3 of Ninth
Certificate Floor of A-Wing with built-up area, 1,847.63 sqm
has been completed.
43 | 3/6/2019 Revalidation of | No. SEIAA-2019/CR-121/SEIAA
Environmental
Clearance
44 113/6/2019 | Approval to Revised | 1. Area under demolition : 0.0 sgm
Building Plans for | 2, Plot area : 2,06,360 sqm
Block No. 7A & 7B 3.Upto date ground coverage : 37,993.20 sqm
structures 4. Existing built-up area approved on all floors :
1,67,726.98 sqm ]
5. Total built-up area approved on all floors :
15,189.44 sqm
6. Total built-up area approved (to date) on all
floors
: 1,82,916.42 sqm
7. Total FAR Consumed (to date): 0.9844
45 |28/6/2019 | Part Occupancy | Development work of food court, gas bank and
Certificate garbage room building having built-up area:
3,355.13 sqm completed.
46 | 28/6/2019 | Part Occupancy | Partial development work of Block No. 5, Terrace
Certificate Floor Area: 48 sqm, Fifth Floor: 196.34 sqm &

Terrace Floor : 148.71 sqm, MLCP Building having
built-up area : 393.05 sqm completed '
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47 |31/7/2019 |Part  Occupancy | Development work of Block No. 6 (1%, 27, 31, 4th,
Certificate 5t gth 7t 8™ & 9 floors) having built-up area :
24,224.59 sqm completed.
48 | 22/8/2019 | Part Occupancy | Partial development work of Block No. 3 of Ground,
Certificate First, Second, Third, Fourth, Fifth, Sixth, Seventh,
Eighth and Ninth Floor of Office Building having
built-up area : 27,258.21 sqm completed.
49 | 3/1/2020 Provisional No- | For Building No. B (Block 7A & 7B) and Building
Objection A (MLCP-04)
Certificate + (FIRE
NOC)
50 |20/1/2020 | Approval to Revised | 1. Area under demolition : 0.0 sqm
Building Plans for | 2. Plot area : 2,06,360 sqm
Block No. 7A, 7B & | 3. Explosive / High Speed Diesel Storage Area :
MLCP-4 and other | 382.35 sqm
ancillary structures | 4. Balance plot area : 2,05,977.65 sqm
‘ 5. Deduct Recréational Ground Area: 20,597.76
sqm 6. Balance net plot area: 1,85,379.88 sqm
7. Previous approved built up area of building :
1,67,726.98 sqm
8. Total built-up area approved now on all floors
1 71,958.48 sqm
9. Total built-up area under construction on all
floors : --- sqm
10.  Total built-up area approved (to date) now on
all floors : 2,39,685.46 sqm
11.  Total FAR Consumed (to date) : 1.2929
51 |22/07/2020 | Renewal of Ist Respondent No. 1 has obtained renewal of Ist
Consent to Operate | Consent to Operate (Part-I) with change in name,
(Part-I) with change dated 22.07.2020, for the plot No. 3, on the name
in name, from “M/s. Embassy Office Parks Pvt. Ltd.,” for total plot
MPCB: area : 2,72,979 sqm and construction built-up area of
’ : 1,99,220 sqm out of total construction built-up area
:2,90,595 Sqm Consent is valid up to 31.03.2023.
52 | 11/8/2020 | Transfer of* share| Not Available
holding order
53 | 21/10/2020 | Plinth Completion | Construction work up to plinth level for Block No.

Certificate

7A and 7B on Plot No. 3A completed.
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54 | 11/12/2020 | Part Occupancy | Partial development work of Block No. 3 MLCP
Certificate Ground Floor, 1%, 2nd 31 4t 5% & 6t floors of
MLCP building having total area : 1,011.03 sqm
completed on plot no. 03/A.

55" | 23/12/2020 | Part Occupancy | Partial development work of Block No. 11
Certificate Basement, 5, 7% & terrace floors with total area:

8,808.386 sqm completed on plot no. 03/B.

2. OBSERVATIONS AND FINDINGS

A. Observations w.r.t Environmental Clearance (EC) and violations thereto, if any

I. MIDC has sanctioned the first plan of Project Proponent, Respondent No. 1, dated
13.12.2005, for total built-up area : 46,914.72 Sqm. As this approval was prior to EIA
Notification 2006, the Respondent may not have come under its ambit.

IL. Thereafter, Respondent No. 1, had obtained another Sanction Plan from MIDC, dated
23.03.2007, for total built-up area of 48,576.75 sqm._

TIL. As the Respondent No. 1 was aware about the project potential, they could have applied
for prior Environmental Clearance before carrying out further construction.

IV. However, Respondent No. 1 had exceeded the construction activity as confirmed in the

. approved plan of MIDC which was violating EIA Notification 2006.

V. Respondent No. 1 had obtained Comméncement Certificate 'from MIDC, dated
16.09.2008, wherein it has been mentioned that area under construction, 27,763.769
sqm.

VL. Environment Dept, Govt of Maharashtra has issued Show Cause Notice, dated
10.01.2011, under Environment (Protection) Act, 1986 read with Environment Impact

Assessment Notification dated 14.09.2006 (Copy Attached as Annexure-VII).

-

Page 10 of 16




VIIL

As per the prevailing procedure followed at that time, pending the punitory process,
Respondent No. 1 was given Environmental Clearance in the name, “M/s. Embassy
Property Development Pvt. Ltd.,” at Plot No. 3, Rajiv Gandhi Infotech Park, Phase-II,
MIDC, Hinjewadi, Tal. Mulshi, Dist. Pune, dated -11.07.2011, for total plot area :
2,76,874 sqm, and total construction built-up area 4,89,815.41 sqm which includes the
following structures = Office Buildings (11 Nos), Multi-level Car Parking (6 Nos), Food
Court (1 No), Training Center (1 No) and Utility & Service (2 Nos). (Copy Attached

as Annexure-VIHI).

VIIIL. Environment Dept, Govt of Maharashtra has issued “Final Directions under Section 5

IX.

XL

XIIL.

of the Environment (Protection) Act, 1986 read with Environment Impact A ssessment
Notification, dated 14.09.2006.” on 30.11.2011 (Copy Attached as Annexure-IX).
Criminal Case was filed by MPCB in the Court of Chief Judicial Magistrate at Pune,

vide Case No. 3636/2012, 08.12.2011 (Copy Attached as Annexure-X). “Status of

Case : Matter is fixed on 24.12.2021 for evidence before charge in Hon’ble CJM Court, -

Pune”

Show Cause Notice was issued by MPCB, dated 21.12.2011 (Copy Attached as

" Annexure-XI).

Chief Judicial Magistrate at Pune after going through MPCB’s complaint and
argument had issued process against Einbassy Property Developers Pvt. Ltd. for
certain offences, dated 04.10.2012.

Writ petition was filed by Respondent No. 1 in the Mumbai High Court vide Writ

Petition No. 3574/2013, 04.10.2013 (Copy Attached as Annexure-XII). “Status of
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XIIL

XIV.

XV.

XVI.

XVIL

Case: Put for quashing of petition.” In the meanwhile, the case is being heard and

scheduled for 24.12.2021, for evidence before charge in Hon’ble CJM Court, Pune.”

Subsequently, Respondent No. 1 has obtained re-validation of EC in the name “M/s.
Embassy Office Parks Pvt. Ltd.,” vide letter, dated 03.06.2019. (Copy Attached as
Annexure-XIII).
Respondent No. 1 has obtained Consent to Establigl;, dated 10.10.2012, for Plot No.
3B on the name “M?s. Pune Dynasty Projects Pvt. Ltd.,” for total plot area : 66,619
sqm and total construction built-up area : 1,33,683.753 sqm (Copy Attached as
Annexure-XIV).
Respondent No. 1 has obtained Consent to Establish, dated 19.10.2012, for plot No.
3A in the name “M/s. Pune Embassy Projects Pvt. Ltd., (Embassy Techpark)” for total
plot area: 2,06,360 sqm and total construction built-up area : 3,56,131.65 Sqm (Copy
Attached as Annexure-XYV).

The Respondent No. 1 has obtained revalidation “of Consent to Establish, dated

04.01.2019, for Plot No. 3 on the name “M/s. Embassy Property Development Pvt.

| Ltd.,” for total plot area: 2,72,979 sqm and construction remaining built-up area of :

2,90,595 sqm out of total construction built-up area : 4,89,815.46 sqm. (Copy Attached

as Annexure-XVI).

The Respondent No. 1 has obtained the first Consent to Operate (Part-I), dated
04.01.2019, for Plot No. 3, on the name “M/s. Embassy Property Development Pvit.
Ltd.,” for total plot area : 2,72,979 sqm and constructi?n built-up area of: 1,99,220 sqm
out of total constmctior‘; built-up are : 4,89,815.46 sqm Consent was valid up to

30.01.2020. (Copy Attached as Annexure-XVII).
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XVIIL. The Respondent No. 1 has obtained Renewal of 1% Consent to Operate (Part-I), dated

22.07.2020, for the plot No. 3, on the name “M/s. Embassy Office Parks Pvt. Ltd.,” for
the total plot area : 2,72,979 sqm and construction built-up area of : 1,99,220 sqm out
of total construction built-up area : 2,90,595 sqm Consent is valid up to 31.03.2023.

(Copy Attached as Annexure-XVIII).

B. Compliance of Consent required under the Water (Prevention and Control of Pollution)
Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981

I) Domestic effluent generation: Consented quantity: 1403 CMD, Actual Generation: 800
CMD). Respondent No. 1 has installed total 5 nos. of STPs with capacities - 220 CMD (03
Numbers), 350 CMD and 440 CMD. The STPs are based on MBBR technology. Respondent
No. | has installed online monitoring systems and UV system for the disinfection of the STPs.

Treated effluent is partially recycled and the balance used for gardening purposes.

IT) DG Sets: Respondent No. 1 has installed 18 nos of DG sets of capacities - 1110 KVA (1
no.), 1500 KVA (8 nos.), 1010 KVA (9 nos). All DG sets have been provided with an acoustic

arrangement and provided with stack heights of 9m each above the roof,

III) Bio-degradable waste generation: 800 Kg/Day. Respondent No. 1 has installed OWC -

of 500 Kg/Day capacity (2 numbers).
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C. Previous Legal Actions :

1. Environment Dept, Govt of Maharashtra has issued Show Cause Notice, dated

10.01.2011, under Environment (Protection) Act, 1986 read with Environment Impact

Assessment Notification dated 14.09.2006.

. Environment Dept, Govt of Maharashtra has issued “Final Directions under Section 5
of _the Environment (Protection) Act, 1986 read with Environment Impact Assessment
Notification, dated 14.%)9.2006.” on 30.11.2011.

. Criminal Case Filed by MPCB in the court of Chief ;'J'udicial Magistrate at Pune, vide
Case No. 3636/2012, 08.12.2011 “Status of Case : Matter is fixed on 24.12.2021 for
evidence before charge in Hon’ble CJM Court, Pune”

. Show Cause Notice issued by MPCB, dated 21.12.2011

. Chief Judicial Magistrate at Pune after going through MPCB’s complaint and
argument issued process against Embassy Property Developers Pvt. Ltd. for certain
offences, dated 04.10.2012. '

. Writ petition filed by Respondent No. 1 in the Mumbai High Court vide Writ Petition

" No. 3574/2013, 04.10.2013. “Status of Case : Put for Quashing of petition.”
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3. CONCLUSIONS

The observations as given at para 2(A) above, reveal that Respondent No. 1 has carried out
construction activities without obtaining prior Environmental Clearance and without obtaining
Consent to Establish from MPCB and thus it shows the violations of EIA Notification 2006 and

Environmental Enactments.
4. RECOMMENDATIONS

In view of the aforesaid violations of carrying out construction activities, from the year 2006 to
2011, without obtaining prior Environmental Clearance, and without obtaining Consent to stablish
from MPCB, required under the Water (Prevention and Control of Pollution) Act, 1974 and the
Air (Prevention and Control of Pollution) Act, 1981, the Environment Dept, Govt of Maharashtra
has issued, on 20.10.2011, “Final Directions under Section 5 of the Environment (Protection) Act,
1986 read in conjunction with Environment Impact Assessment Notification, dated 14.09.2006.”

It also directed MPCB to file criminal case at Hon’ble CJM Court, Pune.

Accordingly, MPCB filed a criminal case at Hon’ble CJM Pune, vide Case No. 3636/2012.
Thereafter, in this context Respondent No. 1 has filed Writ Petition at Hon’ble Mumbai High Court

vide Writ Petition No. 3574/2013.

Upon perusal of the above-mentioned documents, it is evident that due process has been followed
with regards to construction activities carried out without prior EC and the said violations are being

heard under two court cases at Hon’ble CJM, Pune and Hon’ble High Court Mumbai, respectively.

L]
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respective courts, Hon'ble NGT may issue directions for further pecessary action.

Submitted.

AL

(Panke) Joshi) B (Nitin Shinde)
Member, SEIAA Vc Regional Officer, MPCB Pune
(Shri Swfdesh Shirke)
Pune

Repmsentative, Collector,

Dated: O 6\ \2 \QOQ\
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MAHARASHTRA INDUSTRIAL DEVELOPMENT CORPORATION
(A Government of Maharashtra Undertaking )

POSSESSION RECEIPT.

I, V. V. KSHEMKALYANI Surveyor on behalf of the Mabharashtra
Industrial Devélopment Corporation and SRI GOPI KRISHNAN, on behalf
of M/S. DYNASTY DEVELOPERS PRIVATE LIMITED., have this day
respectively handed over and taken over the possession of Plot No. PL-3
2,76,874 Sq.mtr.. of the RAJTV GANDHI INFOTECH PARK , HINJAWADI
PHASE 1, VILLAGE MARUNIJI , TALUK MULASHI Dijstrict — Pune after

actual measurement and demarcation of the plot on the site.

Place: - Pune,

Date: - * 23/ 06/2005

HANDED OVER TAKEN BY
. for DYNASTY DEVELOPERS PVY. LTD.,

AN

_  — ' DIRECTOR.
el
’ o ,
SHRI,, V. V%HEMKALYANI GOPI RISHN
(Surveyor) DIRECTOR
Regional Office, Signature of the allottee
MIDC, Pune or representative with

his designation.
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To,

T e

NO/EE/N.T/Plans/2 4,17 / of 2005
Office of the Executivz Engineer
M.LD.C, LT.Division, 303,
Kubera Chambers, Shivaji Nagar,
Pune —411 005,

Date :- fg/,,,,NS—-———

Shri. Gopi Krishnan,

Director, M/s. Dynasty Developers Pvt, Ltd,,
Embassy Point, 150 Infantry Road,
Banglore - 560 001,

Sub :- Rajiv Gandhi Infotech Park Ph-II @ Hinjawadi
Approval to building plans for for proposed
structure on plot No. PL-03.

Ref :- Your letter No. Nil Dt. Nil received on 25.10.2005,
Complied on 08.12.2005.

Dear Sir,

With reference to your application No Nil dt Nil received on 25.10.2005

for grant of sanction of commencement certificate to carry out development work and
building for software block No. 1 & 2 permit under section of 45 of MR & TP Act,
1966 to erect building for M/s.Dynasty Developers Pvt. Ltd.. on Plot No. PL-03 of in
Rajiv Gandhi Infotech Park Ph — II @ Hinjawadi, Pune. The commencement /
building permission is granted subject to the following conditions;

1.

The land vacated in consequence of the enforcement of the setback rule
part of the public street.

No new building or part there of shall be occupied or allowed to be occupied or
used or permitted to be used by any person until occupancy permission has

been granted.

The Commencement certificate / building permit _shall remain valid for a
period of one year, commencing from the date of its issue.

This permission does not entitle you to develop the land which does not vest in
you.

ini ) i i d such number of trees
Minimum two trees in plots having area of 200 sq.m. an :
at the rate of one tree per 100 sq.m . for plot more than 200 sq.m. in area shall

be planted and protected.

In case of Group Housing minimum two trees per tenement shall beplanted and
protected.

WV AR PO
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10.

11

12.

13.

14.

15.

16.

349

You have submitted building plans and drawings for 46914.72 sqm with a
ground coverage over plot area of 276874.00 Sq.m and at present this office
has approved building plans for 9024.42 Sq.m of ground coverage submitted
by you. This office has approved only 16 numbers of drawings, details of
which are attached in the accompanied statement

In case of approval to the revised plans the original approval to the drawings
gran_ted vide this office letter No. --- dt. --- from the office of the Executive
Engn}eer., MIDC., LT. Division, Pune-05 is treated as cancelled as the
drawings approved now supersede to the previously approved drawings. You
are requested to return the above cancelled drawings to this office for record &

cancellation.

As t!le drawings submitted are for new structures which were not approved —~
previously, present approval along with the previously approved plans vide

letter No. --— dt. —— by the office of the Executive Engineer, MIDC, LT.
Division, to be treated as combined approval for building. &

For the sanitary block overhead water storage tank shall be provided for
at least 900 Ltrs. Per W.C. & 180 Ltrs. Per urinal.

Necessary approach road up to the plot from the edge of MIDC road shall -

be provided with a cross drainage work of RCC pipes in minimum of 450 mm
dia or slab drain & 2 service pipes of minimum 300 mm dia for crossing of
essential services as may be approved by the Executive Engineer. The surface
water from plot should not enter on MIDC'’s road.

Temporary structures shall not be allowed except during construction period
(after obtaining prior approval from the Executive Engineer and the same shall.- .
be demolished immediately after the completion of construction as per

approved plans).

During the period of construction, stacking of the materials shall be done only
within area of the plot allotted. In no case materials be stacked along MIDC’s

land, road, open space, without approval from the Executive Engineer.

arcating the boundary of plot shall be properly

d marks dem
TR O and shown to the

preserved and kept in good conditions permanently,
departmental staff as and when required.

No tube well, bore well or dug well shall be constru_ctcd by the plot
without writtgn permission form the competent authority.

holders

s and extensions will

any future additions, alternation
department competent

The building plans for
b d from this office as well as the

have to be got approve
to do so. ‘




17.

18.

19.

20.

21.

22.

23.

24,

25.

The present a

the pproval to the building plans does not pertain to the approval to
Structural designs and RCC members, foundations, etc. It is only locational
approval to the structurcs with reference to the plot. For chemical and
ph_annaceutxcal units separate approval to drainage plans shall be obtained from
this office as well as the department to do.

In case any power lincs are passing through the plot, the plot holder should
a,ppr‘oach to the M.S.E.B. and obtain a lctter specifying the vertical and
Horizontal clearance to be left and should plan the proposed structures
accordingly.

Where-ever a compound wall or fencing and gate is constructed the gate should
open inside the plot, if the plot is facing on two sides of the roads then the
gate shall be located at least 15 mtr.from the corner i.e. junction of roads or as
specifies by D.C. rules. If tree plants are coming inbetween the location of
proposed gate, the same shall be removed & replanted as per suggestion of the
DE (IV) of'MIDC, I. T. Division. Footpath, landscaping if coming in between
the proposed approach to gate the same shall be removed in consultation with
DE (IV), MIDC, L. T. Division & damages occurs if any shall be made good by
the allottee at his cost as per satisfaction of MIDC.

The waste effluent from the treatment work should be soaked in a soak pit, if
sewer line are not available in the area. In case if sewage system of MIDC is
functioning, the effluent should be connected to drainage manhole after getting
the drawings approved. Storm water flow from rain water pipe is not to be
connected to MIDC’s sewerage system.

Plot holder has to make his own arrangements for 24 hrs. storage of water by
constructing underground water storage tank of required capacity as
uninterrupted water supply cannot be guaranteed by the department.

Incase if water streams are flowing through the plot allotted the plot holder has
to ensure that the maximum quantity of rain water that flows at the point of
entry of stream if allowed to flow to flow uninterrupted through the plot and
the point of out flow of the original stream. The detailed plans, sections and
designs for allowing maximum expected discharge of rain water through the
plot has to be furnished to this office and no work of filling of plot and
diversions of nallas should be undertaken without permission prior from the
Executive Engineer.

Permission stands cancelled if no construction work is started within 12
months from the date of issue of this letter. The date of starting construction
work and date of completion should be informed to the Executive Engineer.

The breach of any these stipulations shall tender the plot holder liable for
action as provided in MIDC ACT 1961 (III) of 1962 and Regulations made
there under and also terms and schedule of penalties prescribed for by the
Corporation for the purpose.

Department has got power to add or amend or rescind any provision of
regulations from time to time as it may deem fit and plot holder has to abide by
these rules, and regulations.



26.

27.

28.

29.

30.

31.

33,

34.

35.
@ 001y

As soon as the buildin i ‘

; . g work is completed the plot holder should approach the
l}zszzutn:ie Engineer, MID(?, LT. Division, Kubera Chambers, Shivaji Nagar,
: 'ld_an get the.work v;nﬁed and building should not to be occupied unless

uilding completion certificate is obtained from the office.

This approval is subject to permission of competent authority under urban

Land (Ceiling & Regulations) Act (C) 1956.

On completion upto pli | invari
. plinth level, party should invariably approach the
X):;ecr::;;it rlflzgcutlve Engineer, to check and issue plinth-checking Certificate.
ion processed without pli ing wi i '
hitve £0 be rertrer p mth checking will be illegal and will

Minimum 6.9 m. land apartent to the poposed building shall be kept free from
any obstruction (landscaping / gardening also not allowed) as per requirement
of Fire Department.

T}le provision of Rain Water Harvesting Structure shall have to be made as per
directives of Government of Maharasthra under section 154 of MR & TP Act

1966. The plots having an area not less than 300 Sqm. in non-gaothan areas of
all towns shall have one or more Rain Water Harvesting Structures having
adequate capacity considering the plot area shall be designed and constructed.
Owner / Society of every building shall ensure that the Rain Water Harvesting
Structure is maintained in good condtion for storage of water for non potable
purposes or recharge of ground water at all times. MIDC authority may
impose a levy of not exceeding Rs. 1000/- per annum for every 100 Sqm. built
up area for non providing or not maintaining Rain Water Harvesting Structure

as required under these bye laws.

No vehicles of employees and visitors shall be parked out side of plot premises.
The undertaking on letter head shall be submitted.

Location of connection point of water supply shall be proposed after
consultation with the Deputy Engineer, MIDC, E & M Division, Chinchwad,
Pune & accordingly location of sump, shall be decided. Connection point of
electric power supply shall be proposed after consultation with the Deputy
Engineer, MIDC, E & M Division, Chinchwad and concern MSD Co. Ltd.

(Foremerly MSEB) office.

rking, storing of non hazards

Stilt / basement proposed shall be used for pa
tioned in the D. C. rules. No

material & for providing utility services as men
other activities are permitted.

V .
e removed as for as possible. If the existing
opment, the the same shall be uprooted
fter obtaining suggestions of the Deputy

n, Chinchwad, Pune — 19.

The exting trees on plot shaljnot b
trees Gomfing within proposed devel
and replanted within plot or€leswispa
Engineer (IV), MIDC, L. T. Sub-divisio

elosew oV
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Yo . .
letter and take : are hereby requested to g0 carefully through the condition of this b

€cessary action accordingly. Pl k i i
letton gly. FPlease acknowledge the receipt of this
ctter. Also pleage approach to M.S.D. Co. Ltd. authority for power connection.

Thanking you,
Yours Sincerely,
: Sd/-
Encl - - Executive Engineer
i) One copy of building plans. M.LD.C, I.T. Division

Kubera Chambers,
Shivaji Nagar, Pune —05.

*» Copy fwcs to M/s. RSP Architects Plannes & Engineers (India) Pvt. Ltd., RSP
House, 30, Musem Road, Banglore — 560 001 for information.

% Copy submitted to the Jt. CEO (IT), MIDC HQ office, Andheri (E), Mumbai ~ '
400 093 for favour of information please. .

¢ Copy submitted to the Chief Fire Officer, MIDC, “Udyog Sarathi”, Andheri (E),
Mumbai — 400 093 for information.

** Copy fwes to the Regional Officer, MIDC, Pune Region, Jog Center, Wakdewadi,
Pune-3 for information

% Copy to Deputy Engineer (IV), MIDC, L.T. Sub-Division, Chinchwad, Pune-19 for
information,

#» Copy to guard file

p

@/ ¢ Execu e Engineer,
ML.LD.C, L.T. Division,

s g
@ e ° Kubera Chambers,
' Shivaji Nagar, Pune -05.

\‘5}\2]0{
Reciad Ot i Pore




Accompaniment to letter No 24 /7  dt /3
Issued by the Executive Engineer/ Ml

S

ﬂJOS_
DC, I.T. Dn, Pune-05,

addressed to M/s. The Director,
For the plot No. PL-03 of Rajiv Gandhi Infotech Park Ph-11 @ Hinjawadi.

Allotted to M/s. Dynasty Developers Pvt. Ltd.

Sr | Noof | Name & Address Name of Unit & reference Floor | Built up
N | Draw of Architect or ' area
o | ing | Licenced Surveyor approved
floor wise
(in sq.m)
1 2 3 4 S 6
% Location plan, Site plan,
Compound wall statement,
Water requirement, Ground
coverage diagram, calculations
& statement. Open space
statement, Parking area diagram
M/s. RSP Architects & statement, floorwise FSI
1 21!%‘;(1).205 8’:3&3”;& E'l‘i"“&g’; sTtate_mcnt, Ar?a statement,
Housc, 30, Musem Road, | Typical  section through
Banglore — 560 001. compound wall, main gate plan
& elevation, plan elevation &
section of DG set room, RMU
yard & security cabin, Amenity
area diagram & statement site
circumfrence staement, load
calculatiosns.
5 | SD-113 do Area diagrams & calculations,
15.11.05 for all floors of block no. 1 & 2.
Basement floor plan, Schedule | Bsement
SD-102 of openings, Section S-1 of floor 1614.34
& SD- block no. 1 & 2. Block
31 14 do ho.1 1614.34
07.11.05 Block
no. 2
Stilt floor plan of both blocks, | Stilt 1
Schedule of openings. floor 139.03
ps3 pere Block
4| "us do no.l | 139.03
05.09.05 Block
no. 2
Stilt 2 of both blocks, Schedule Sfiilt 2 s61281
i oor .
SD-104 of openings. Block
5| &0 do ~——= no.l | 4612.81
05.09.05 Block
no. 2
G | do | e T ol o ool e Gpound |
6| gso- | —

353
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T ————
05.09.05 | Schedule of openings. foor | 48381
Block
no.l 4612.81
S Block
T : no. 2
First floor plan of both blocks, | First
5813;1];)? schedule of openigns floor 4093.04
T g |- s [ E— — Block
05.09.05 no.l 4093.04
Block
- no. 2
Second floor plan of both| Second
SD-107 blocks, Schedule of openings. floor | 4309.04
8 &If;) S [P, P Block
05.09.05 ' L;‘110.11( 4309.04
oc
no. 2
Third floor plan of both blocks, | Third
SD-108 Schedule of openings. Bﬂlooi( 4209.94
& oc
9 | sp12e do no.1 4209.94
05.09.04 Block
no. 2
Fourth floor plan of both| Foruth
blocks, Schedule of openings. floor 434291
SD-109 Block
& SD-
104 4 do no.l | 434291
05.09.05 Block
no. 2
SD-122 do Terra'ce floor plan, schedule of
11| 971105 opening
Section through toilet, section
sD B-B, A-A, Section through
12} "y do lobby, Section through lift shaft
05.08.05 of both blocks.
TSpil South elevation and North
13| %3 do elevation of both blocks.
ossb‘gff Detailed plan of toilet block of
14 &5 g?' do both blocks, schedule of
openings.
L Service layout of ofﬁce.block
P-02 do no. 1 & 2, Plan & section of
15 | 23.09.05 soak pit.
Location plan, site iayput plan
of sewage line & rain water
FP-12 harvesting scheme of office
16 | 33.09.05 do block no. 1 & 2. Water
. requiremenet details, Plan &
i f soak pit.
o section 0 P Total | 46914.72
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ABSTRACT

1) Existing Built up area approved on all floors = ---Sqm.
2)  Total Built up arca approved now on all floors = 46,914.72 Sqgm
3)  Total upto date Built up arca approved on all

floors = 46,914.72 Sqm
4)  Total upto date FAR consumed = 0.169

Previous permission granted vide this office Jetter No. --- dt.--- for ---- m2 of built up
area on all floors, treated as cancelled.

$‘ Kubera Chambers,
Shivaji Nagar, Pune - 05.

it




nem tevre 1\

NO/EE/LTPlans/ 5 3%/ of 2007
Office of the Executive Engineer,
M.LD.C, I T Division, 303,
Kubera Chambers, Shivaji Nagar,
Pune 411 005,

Date :- r251oj/0'7

LR

0 @150 Infnnty Road,

Rajiv Gandhi Infotech Park, Phase-II @ Hinjawadi.
Revised Appmval to bmldmg plans for proposed

the enforcement of the setback rule

f s d to be occupied or
1 there of shall be occupled or allowe
e used by any person until occupancy permission has been

. | - . - N f‘

mmencems hall remain valid for a period 0
mﬁcate / building permxt $ : fod of

: mmmez:;:; from the date of its issue, & if commencement IS 10

thin abovc pcnod fresh permission will be necessary.



5. Minimum two trees in plots having area of 200 sq.m. and suclx'nu{nber of treesat - ¢
the rate of one tree per 100 sq.m for plot more than 200 sq.m. in area shall be
planted and protected.

6. In case of Group Housing minimum two trees per tenement shall be planted and
~ protected.

You have submitted building plans and drawings for 48,576.75 sqm with a
grt)und coverage over plot area of 276874.00 Sq.m and at present this office has
- approved building plans for 9213.60 Sq.m of ground coverage submitted by you.
This office has ‘approved only 16 numbers of drawings, details of which are
' n the accompanied statement

‘revised plans the original approval to the drawings @
ter'No.EE/IT/Plans/2417/ of 2005 dt. 13.12.2005 from

Engineer., MIDC., L.T. Division, Pune-05 is treated as .

‘ now supersede to the previously approved
e cancelled drawings to this office

ctures whlch ‘were not approved
eviously approved plans vide letter
‘e Engineer, MIDC, L T. Division, to

to the plot from the edge of MIDC road shall be
inage work of RCC pipes in minimum of 600 mm dia. or
P pes of minimum 300 mm dia for crossing of essential

¢ ap ved by the Executive Engineer. The surface water from
ter on MIDC road.

hall not be allowed except during construction period (after
2l from the Executive Engineer and the same shall be




- 14, During the period of construction, stackin i ‘A

, g of the materials shall be done i
the area of plot allotted. In no case materials be stacked along MIDC‘SOQ;:; n:za:jn
open space without approval from the Executive Engincer. ’ ,

~15. The boundary marks demarcating the boundary of plot

and kept in good conditions and shown to the depar
required.

shall be properly preserved
tmental staff as and when

‘No tube v«{ell, bore _well or dug well shall be constructed by the plot holders
wlthoutf,wrmen permission form the competent authority.

e building plans for any future additions, alternations and extensions will have
¢ got apgroved from this office as well as the department competent to do so.

3

‘appraval to the building plans does not pertain to the approval to the
2 embers, foundations, etc. It is only locational
ference ‘to the plot. For chemical and

roval to drainage plans shall be obtained from

d obtain aletter specifying the vertical and
. -should plan the proposed structures

mir. from the corner i.e. junction of roads or as
ee plants are coming in between the location of
removed & replanted as per suggestion of the

MID 1. T. Sub-Division, Pune-19 & damages occurs
d.by the allottee at his cost as per satisfaction of MIDC.

age from’the treatment work should be soaked in a soak pit, if
ine are not available in the area. In case if sewage system of MIDC is
ng; the sewage should be connected to drainage manhole after getting the
y roved. Storm water flow from rain water pipe is not to be connected
werage system.

y waste sewage to be let out in MIDC’s sewerage system shall be
d to confirm to standards laid by Maharashtra Pollution control Board of

ra4 Govt: after obtaining their consent under section 25/26 of the Act.
ing point (manhole) to MIDC sewage collection system shall be proposed

o 2
,,,,,,
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after consultation with the Deputy Engineer (IV), MIDC, 1. T. Sub Division and
accordingly location of sewage treatment plant. if’ proposed and alignment of
drainage line shall be planned.

22.  Plot hold.er should make his own arrangements for 24 hrs. storage of water by
constructing underground water storage tank of required capacity as uninterrupted
watgr supply cannot be guaranteed by the department.

) 23.  Incase if water streams are flowing through the plot allotted the plot holder has to
- -ensure that the maximum quantity of rain water that flows at the point of entry of
~, Stream if allowed to flow to flow uninterrupted through the plot and the point of
: Qutmf,lgw of the original stream. The detailed plans, sections and designs for
lowing maximum expected discharge of rain water through the plot has to be
furnished to this office and no work of filling of plot and diversions of nallas
should be undertaken without permission prior from the Executive Engineer.

Rerm1ssi9n' stands cancelled if no construction work is started within 12 months
from the date of issue of this letter. The date of starting construction work and
e.0f completion should be informed to the Executive Engineer.

hofanythesc stipulations shall tender the plot holder liable for action as
:MIDC ACT 1961 (III) of 1962 and Regulations made there under and
:schedule of penalties prescribed for by the Corporation for the

ower to add amend or rescind any provision of regulations
as it may deem fit and plot holder has to abide by these rules,

, ;as the | uilding: work is ‘completed the plot holder should approach the

Engineer, MIDC, LT. Division, Kubera Chambers, Shivajinagar, Pune
rerified and building should not to be occupied unless building

ate is obtained from the office.

je tt{ft&fpenniésion of compétent authority under urban Land
tions) Act (C) 1956.
i xifuptobl("i‘ th level, party should invariably approach the concerned

Engincer, to check and issue plinth-checking Certificate. ~ Any
ction processed without plinth checking will be illegal and will have to be

oved.

1 6.0 m, lang apartent to the proposed building shall be kept free from
: ctloii;'(lﬁﬁds‘.’api“g / gardening also not allowed) as per requirement of

Fra

:
1
{
i
i
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Minimum 60 m. land apgnent to the proposed building shall be kept free from ¥
any obstruction (landscaping / gardening also not allowed) as per requirement of
Fire Department.

The provision of Rain Water Harvesting Structure shall have to be made as per
directives of Government of Maharashtra under section 154 of MR & TP Act,
1966. The plots having an area not less than 300 Sqm. in non-gaothan areas of all
towns shall have one or more Rain Water Harvesting Structures having adequate
cgpf}city,,considering the plot area shall be designed and constructed. Owner /
ciety of every building shall ensure that the Rain Water Harvesting Structure is
aintained in good condition for storage of water for non potable purposes or
rechargc of ground water at all times. MIDC authority may impose a levy of not
exceeding Rs. 1000/- per annum for every 100 Sqm. built up area for non
r-not maintaining Rain Water Harvesting Structure as required under

L

"plby_ees and visit’ofs shall be parked out side of plot premises.

ion point of water supply shall be proposed after consultation

r, MIDC, (E&M) Division, Chinchwad, Pune-19 &
np; shall be decided. Connection point of electric

lopment, the same shall be uprooted and
btaining suggestions of the Deputy
¢ ,_~h1n¢hWa.d, Pune- 19,

{iation shall ‘be got approved from the concerned
nstallation “& once the work is completed the
ihformed accordingly before commissioning. Copy
hitted to this office after completion and commissioning,

ger and goods lift (ser\)icc liﬁ).sha\l be got approved from the concerned
pector; and copy of the approval shall be submitted to this office.

ave totake approval from MPCB, if you propose to construct sewage
nt plant, subsequently, as per rules,




: £ Y ou are hereby requested to 80 carefully through the condi.tion of tY'\is letter
oo and take necessary action accordingly. Please acknowledge the receipt of this letter.

| " Also please approach to M.S.D. Co. Ltd. authority for power connection.

Thanking you,
| Yours faithfully,

Sd/-
Executive Engineer
M.LD.C, IT Division

e e Ne-TR) Kubera Chambers,
e AR Shivaji Nagar, Pune -05.

‘“M/s RSI(’K:’Chitccts Plannes & Engineers (India) pvt. Ltd., RSP House,

glore —560 001 for information.
EO (IT), MIDC HQ office, Andheri (E), Mumbai — 400

ire- Officer, MIDC, “Udyog Sarathi”, Andher (),
of information please. '
Engineer, ‘MIDC, E&M Division, Chinchwad, Pune-19

Officer, MIDC, Jog Center, Wakdewadi, Pune-3 for

¢ Executive gineer,
M.LD.C, IT Division,
Kubera Chambers,
Shivaji Nagar, Pune —05.

1
1
i
i
t




‘Accompaniment to letter No 53> dt 23 /o3 /07

o Issued by the Executive Engineer, MIDC, L.T. Dn , Pune-05,
. addressed to M/s. Shri Gopi Krishnan, Director,
For}the plot No. PL-03 of Rajiv Gandhi Infotech Park Ph-I1 @ Hinjawadi.

“Allo

RS "

Floor | Builtup
area

approved
floor wise
(insq.m )
5 6

P by
RY;

e

. Block
no.l
Stilt
floor

Stilt floor -1 plan of both No-1 999.556

blocks, Schedule of openings. Block
no.2

Stilt
floor |
No-1 973.103




SD-108
20.01.07

do

Stilt floor- 2 of both blocks,
Schedule of openings.

Ground floor plan, of both
blocks Schedule of openings.

Block
no.l
Stilt
floor
No-2

Block
no.2
Stilt
floor
No-2

[N S

Block
No.1
Ground
floor
Block
no.2
Ground
floor

135.967

167.425

3636.718

3669.144

‘ﬁixst:eﬂoor plan of both blocks,

| schedule of openings.

Block
No.1
First

floor

Block
no.2
First
floor

4123.251

4161.423

| ~_bl:o,éks, Schedule of openings.

Block
No.l
Second
floor
Block
no.2
Second
floor

4372.991

4430.640

Third floor plan of both blocks,
Schedule of openings.

Block
No.1
Third

floor
Block

no.2

Third
floor

4284.816

4260.235




Fourth floor plan. of both
blocks, Schedule of openings. No.1

SD-110
°20.01.07 do ﬂ‘oor 4372.714
153 : Block

Fifth floor plan, schedule of | Block
openings. No.1

floor 2296.543

floor 2309.835

Section

.| ‘Elevation

Total | 48,576.75
Sq.m.

--- Sqm.
48,576.75 Sqm

48,576.75 Sqm
= 0.175

grantcd ;'ide ..this office letter No. EE/IT/Plans/2417/ of 2005
‘ ,,1"4‘.,72:’m2 of built up area on all floors, treated as cancelled.

¢

Ci@ Executive Engineer
M.LD.C, L.T. Division

35\ Kubera Chambers,
Shivaji Nagar, Pune - 05.
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o)
NO/EENT/Plans' I % or 2008 ¢

Office of the Executive Engincer

M.LD.C, IT Division, 303,

Kubera Chambers, Shivaji Nagar,

Pune 411 905,

Date:- | /0OQ!10Q

M/s Dynasty Devclopers Py, Ltd.

mbassy Point, 150, Infantry Road,
anglore- 560 001.

. o « Sub :- Rajiv Gandhi Infotech Park, Phase-1¢ @ H: njawadi.

Revised Approval to building plans for proposed
structures on plot No. PL-IIL
~ Ref:- 1) Your Architect’s letter No. 10.09.2008

2) Provisional fire N.O.C, issued vide letter No. MIDC/
' Fire/ 1025 dt. 02.08.2007

your application under reference for grant of san~tion

o:carry out developnient work and bui'ding permis
TP Act, 1966 to erect buildings for M’s Dynasty
PL-III at Rajiv Gandhi Infotech Park, Phasz-11 @
ng permission is granted sup;ect 1o the

be occupied cr alizwec Yo be occupied o
any:person”until ‘occvpancy permussion has

uilding permit shall reanain valid tor a aeriod
e date of its issue, & i commencement is fot
resh. permission will be,nec ‘ssary.

does ot entitle you to.develop the land w™c1 does Lot vest in

mfplo{s hdving area of 200 sq.m. and such nuniber of trees
fonetree per 100 sq.m for plot mere than 200 sq.m. in a. + shall be
proteted.

' ﬂoﬁégbnb Housing minimum two trees per tenement skall be ;lanted and
2 Sunde

el




¢ ‘vm) A have submitted building plans and deawings for 3728969 sqm with 2 ‘

' gro nd coverage over plot arca 2,72,979 Sq.um and at present this office
i CGGC(" approved building plans for 2219.895 Sq.m of ground coverage submited
5 ) you. ‘This ouiiz Las approved only 7 numbers of densvings. details of which are
attached in the accompunicd statement

L

In case of approval to the revised plans the original approval 10 the drawings
gronted vide this office letter No.  --veev di - from the office of the
Executive Engincer., MIDC., 1.T. Division, Pune-05 is treated as cancelled as
the drawings approved now supersede to the previously approved drawings.

You are requested to return the above cancelled drawings 1o this office for
record & cancellation,

As ihe drawings submitted are for new structures which were not approved
previously, present approval along with the previously approvad plags vide
letter No EE/IT/Plans/1092/ of 2008 dt. 23.05.2008 ant  EVAT/Plans/ 1634/ of
2QO§ dt. 05.08.2008 * by the office of the Exceutive Engineer. MIDC. 1.1
Division, to be treated as combined approval for building,
10. . The building plans need to be got approved from following authoritics.

Department of explosives of Govt. of Maharashtra. (“

i) - Factory Inspectors Department of state Government.

0 You should submit the certified copies of the letier of approval in ’
triplicate from the above authoritics to the Executive Engincer, before any worl

the plot.from the edge of MIDC road shall he
CC pipes in minimum ot 600 mm dia.
inimum 300 wmm dia for crossing of

& proved by the Executive Fogineer. The surface
ould not.enter on MIDC road,

,,-,:_al,lg')'we'd except during construction periog
al from the Executive Engineer and-tie sanw shall
iately.-after the completion of construction g per

stacking of the materials shall be done op '
no-case materials be stacked along MIDC?s land,
thout approval from the Exceutive Engineer,

‘a;kv’sf’iiéfnarcaiing the boundary ol plot shall be properly
ept'in good conditions and shown Lo the departmental staff ag

,il.,?lb'éfcy well or dug well shall be constructed by the plot holders
jtten permission form the competent authority.

building plans for any future additions, afeenations and extensions wil|
ve to be got appfoved from this office as well as the departiment competeny N
10-do 0.

The present approval to the building plans.docs not pertain to the approval to
¢ structural designs and RCC members, (oundations, ¢te. 1tis only locativnal
ioval to . structures with reference 1o the plot.  For chemical gne
aceutical units separate approval to dzainage’plans shall be (btaines, | om
ffice as well as the department 1o do.




+ . 19. In case any power lines are passing through the plot. the plot holder should 367
. appx:oach to the M.S.E.D. Co. Ltd. and obtain a letter specifying the vertical artl '?30‘] ‘
Horizontal clearance 1o be left and should plan the proposed structures- *
accordingly. . |

. Whergcvcr a compound wall or fencing and galte is constructed the gate .hould
open inside the plot, if the plot is facing on two sides of the roads then the gatc
shall be located at least 15 mir. from the corner ie. junction of roads or as
specifies by D.C. rules. If tree plants are coming in between the location of
proposed gate, the same shall be removed & replanted as per suggestion of the
DE (IIl) of MIDC, 1 T. Division. Kubera Chambers, Shivajinagar Punc-05
Footpath, landscaping if coming in betwecn the proposed approach to gate the
same shall be removed in consultation with DE (11D, MIDC, I T Division,

~ Shivajinagar, Pune-05 & damages occurs if any shall be made good by the
allottee at his cost as per satisfaction of MIDC.

The waste sewage from the treatment work should be soaked in a soak pit. if
- Sewer line are not available in the area. In case if sewage system of MIDC is
functioning, the sewage should be connected to drainage manhole after getting
the drawing: approved. . Storm water flow from rain water pipe is not to be
connected to:MIDC's sewerage system.

8he d makehlsown ai'i'éqgcments for 24 hrs. storage of water by
ing ground water storage tank of required capacity as
uninterrupted water supply cannot be guaranteed by the department.

are flowing through the plot allotted the plot holder has
mum quantity of rain water that flows at the point of
llawed to flow fo flow uninterrupted through. the plot and the
¢:original stream.  The defailed plans, sections and
ischarge of rain water through the

struction work is started within 12 months
"he date- of starting construction work and

i0 _Whﬂll"tender the plot holder liable for action
961 (I1) of 1962 and Regulations made there

.

as:got'power to add -amend or rescind any provision of regulations
5 it may deem fit and plot holder has to abide by these rules.

/ ;’if.sw;z;;gsf the building work is completed the plot holder should approach the

x¢eutive” Engineer, MIDC, LT. Division, Kubera Chambers, Shivajinagar. ]
"une dnd get the work verified and building should not to be ocuupied nless
Iniilding completionscertificate is obtained from the otfice,

This approval is subject to permission of competent authority under urban Land
(Zeiling & Regulations) Act (C) 1956. ,

Uin: completion upto plinth level, party should invariably approach the
woncerned Executive Engineer, to check and issue plinth-checking Certificate.
Any eonstruction processed without plinth checking will be illegal and will
have (o be removed.




osed building shan pe svpe -

. : i
Iso not allowed) as per rcqmremcﬂ

"C,‘C&Q, Minimum 6.0 m. lund apartent 10 the ]:JI‘OP

s o any obstruction (landscaping / gardening a
w (0008 of Fire Departiment.
B 31, Lhe provision of Rain Water Harvesting Structure sh.all have W be mudg ASX;T
dircetives of Government of Maharashtra under section 154 of MR & IPw s

1966. The plots having an arca not less than 300 Sqm. in non-gaothan af(-dsb 0
all towns shall have one or more Rain Waler {Harvesting Structurcs hu\'lfldg
adequate capacity considering the plot area shall be designed and constoucted.
Owner / Society of every building shall cnsure that the Rain Water Harvesting
Structure is maintained in good condition for storage of watcr for non | stable
jpurposes or recharge of ground water al all times. MIDC authority may impos¢
a levy of not exceeding Rs. 1000/- per annum for every 100 Sym. built up arca
for non providing or not maintaining Rain Water Harvesting Structure as

" required under these bye laws.

No vehicles of employces and visitors shall be parked out side of plot premises.

“Location of icommctidn point of water supply shall be finalized after
consultation with the Deputy Engineer, MIDC, (E&M) Division, Chinchwad,
Pune-19 & accordingly location of sump; shall be decided. Connection point of
electric. power supply shall be proposed after consultation wil: the ..cputy
ngir ' ‘& M Division, Chinchwad and cancern MSD Co. Ltd.
office. Location and invert level of connection point of
storm  water shall be decided in consultation with the Deputy

MiDC;I’[-D?.visioﬁ, Pune.

n plot shall not be removed as far as possible. If the
lt‘hiq proposed development, the same shall be uprooted and
‘after obtaining suggestions of the Deputy Engineer (1).
Shivajinagar, Pune and related statutory authorities.

' r&mgr__draWing may attract traffic congestion and
the gate shall be suitably changed. Please ensure

nspector; before installation & once the work is completed 1
ithority shall-be informed accordingly before commissioning C‘o;:s

a‘_/i&b"e “submitted to this office afier completion and

ger and goods lift (service lif) shall be g ‘ {

and goods it { got approved from the cone
ior/ clcc_trlcal inspector and copy of the approval shullull;; ;cl)‘lgce.med
fﬁcc It is adwsa’blc to plan smaller capacity lifts, adjace mitted
ty passenger Jiftsd which can be operated in non peak hm:rs‘ SO tlml Jarge
ption can be reduced. > 50 that power

ant, subsequently, as per rules. ewage
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.

L MEsITble Lo reuse the treated water for gardening & fushing. Since vou
:a:hall be constructing and operating sewage treatment plant, necessary provision
for storing treated sewage at ground level and terraces shall be made and also

Separate lines to utilize this foy flushing shall be planned. g [QQW 000 #
' 004 ~

You are advised to complete the formalities of insurance of the building under ;2
reference (rom reputed insurance companies.
You shall submit valid application for obtaining building completion certificate %
at least | month prior to proposed date of occupation, alongwith all the ¢
suments i : v g , " 7
dacuments including final fire N.O.C. from MIDC’s fire department, to this :
office, which may please be exclusively noted.
You are requested to consult concerned Deputy Engineer, for making approach ‘.
" g . . w*

to your plot, from MIDC’s road, well in advance before starting such 2
construction of approach, ’

b

e Yrou are hereby requested to go carefully through the condition of this
-and tal;e necessary action accordingly. Please acknowledge the receipt of this
« Also please approach to M.S.D. Co. Ltd. authority for power connection.

Yours faithfully.

!
Sd/- |
Executive Engineer
M.LD.C, IT Division
Kubera Chambers,
Shivaji Nagar, Pune -05.

t Singh Bhalla, M/s, RSP Architects Planner and Engineers
0, Museum Road, Banglore-560 001.

)» MIDC HQ office, Andheri (E), Mumbai - 400 093
ngineer, MIDC, E&M Division, Chinchwad, Pune-19

DC, Jog Center, Wakadewadi, Pune-3

» MIDC, Hinjawadi, Pune.

{IV); MIDC, L.T. Division, Kubera Chambers, Pune-03

Executive Engm
M.LD.C, IT Division,
Kubera Chambers,
Shlva,Q Nagar, Pune -05.
(":c':""' :3\“
e
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. o . ) h
S o ACCOMPaniinent to letter No.EE/IT/P!cms/'ng/ of 2008 cit, 16/ °0gleg v
{ o i Issued by the Executive Engineer. MIDC, (.1, Division , Pune-411 005, addressed to
P /s Dynasty Developers Pvi. Lid. for The plot No.

PLAI of Rajiv Gandhi mff;frar hd’é}ﬁcll

Fhasee @ Hinjawad Alloted fo M/s Dynasty Developers Pvt. Lid.

I or "Roof ; Mame & Address | B Y ?Bbllt up
I No f Drcxwing | of Architect or Name of Unit & reference ' area
! | licenced iappmve |
g | | Surveyor dfioor
L % | wise |
R SRR N e {insq:m)
| | ; 1 ‘ _iw_ ::: i 3 4 5 . g 6_”__—— ok
;;:‘a. o foTRSDIT0 A Shri Afjun Y Singh | Masler plan, key plan, site I i
; 8halla, M/s. RSP circumference location plan, ‘
| ; ’. Arcmt@c}s Planner | Areq statermenits, open, ;
! and Engineers | amenily space calculation, i
! ! (i), pvi. Lid. RSP | BT { , B
) ! . House 30, Museun | : |
) ’ Raod,.
: Banglore-560 001 ) f
b et _LUc:No. CAB9/12248
P2 ST * | Ground floor plan for Training | GF | 2676.605
Centre. , ]
i First floor plan forTrclmnq FF 1052364
Centre, S T
:Roof p!on. a
.$ec1mn AA,BB.CC. DD EE. e
b
TOTAL | 3728.949
AREA :

= 50106.821 sq.m.
27763. 769 Sq.m
3728969  sqm
reo opproved onall floors = B1599.559 Sa.m
= 0.298

| ol
3
o
6§
-
0
o i
e |
T
g
O
=
o]

El
i

it

vide this office lelter No. Nil
up oreo on all floars reated as cancelled.

i,«fﬁ.ﬂﬂ

(S. K. Avachat)
Execvutive Engineer
M.L.D.C,LT. Dn Kubera Chambers,
w/.  Shivaji Nagar, Pune - 05.
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Item No. 4 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(Through Video Conferenc!'ﬁg)
Original Application No. 31/2020 (Wz)
Shashikant Vitha] Kamble Applicant(s)
‘ ‘ Versus
State of Maharasl'ftra & Oris. Respondenty(s)

Date of hearing: 14.08.2020

CORAM: HON’BLE MR, JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER

HON'BLE DR, SATYAWAN SINGH GARBYAL, EXPERT MEMBER

For Applicant(s) : Mr. Brajesh Kumar, Advocate
ORDER
1. By way of filing this application, the applicant has raised the issue

of illegal construction without environmental clearance.
2. Issue notice to the respondents. Returnable within four weeks.

3. Applicant is directed to take required step for service to the
respondents by both ways, Dasti as well as by Registered Post and

also send the required documents by available e-mail,

4. Servic;: of notices, summons and pleadings etc. have not been
possible during the period of lockdown because this involves visits
to post offices, courier companies or physical delivery of notices,
summons and pleadings. We, therefore, consider it appropriate to
direct that such services of all the above may be effected by e-mail,
FAX, commonly used instant messaging services, such as

WhatsApp, Telegram, Signal etc.

-
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5 The respondents are directed to file their reply within six weeks by

e-mail at judicial-ngt@gov.in preferably in the form of searchable

PDF/ OCR Support PDF and not in the form of Image PDF.

6. In the meantime, we deem it just and proper to constitute a
Committee consisting (i) District Collector, Pune, (i) State
Environment Impact Assessment Authority (SEIAA) and (i)
Maharashtra Pollution Control Board (MPCB) and to direct to visit
and submit alfactual and action taken report within six weeks.

MPCB will be the nodal agency for compliance.

7. Let a joint report in the matter be filed by MPCB by e-mail at
judicial-ngt@eov.in preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF.

8.

The applicant is directed to provide copy of the application and all

relevant documents to the Committee within a week by post and

also by available e-mail.

9. List it on 03.12.2020.

Sheo Kumar Singh, JM

Dr. Satyaw. i
August 14, 2020 tyawan Singh Garbyal, EM
Original Application No, 31/2020 (wz) -
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GOVERNMENT OF MAHARASHTRA
No. SEAC-2010 /CR -297/TC-2

Tel. No. ;2281 95 |7

FaxNo. :2202 59 4 Office of the -
Environment Department,
217(Annex),Mantralaya,
Mumbai - 400 032.

Date:  Aar38to

Bg Fax/ RPD fo)ij 2o

M/s. Embassy Dynasty Developers Pvt, Ltd.
Plot No.3, Rajiv Gandhi Infotech Park, Phase II,
MIDC Hinjewadi, Pune

Subject; i Show Cause notice under the Environrh,ent (Protection)
Act 1986 read with Environment Impact Assessment
Notiﬁcation dated 14.09.2006.

WHEREAS, it is dbligatory on your part to obtain prior Environmental Clearance from
competent authority as per the Environment Impact Assessment Notification dated 14"
September 2006 before starting building construction activity.

AND WHEREAS, you have applied for Environmental Clearance for IT Park at Plot

No.3, Rajiv Gandhi Infotech Park, Phase II, MIDC Hinjewadi, Pune. During the meeting of

, State Expert Appraisal Committee held 26™ August, 2010, it was observed that you have
started the construction activity without prior Environmental Clearance.

AMD WHEREAS, vou have violated EIA Notification, 2006 by not obtaining
Environmental Clearance before starting the project activity.

Now, therefore you are hereby directed to show cause as under:

a) Why your building construction activity shall not be stopped forthwith for the
violation of Environment Impact Assessment Notification dated 14.09.2006
issued by the Ministry of Environment and Forest, Government of India for not
obtaining prior Environmental Clearance from the Compstent Authority
Government of Maharashtra ?

b)  Why further legal action shall not be initiated against you under the provision of
-+~ the Environment (Protection) Act 1986 and rules made thereunder ?

You are hereby directed to submit your reply within 15 days after réceipt of this show
case notice, failing which, the Govt. of Maharashtra will have no option than to initiate
appropriate legal action against you, which may be noted.

( Valsa R. Nair Sitgh)
Sccqgtnry, Environment Department

T
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Government of Maharashtra

Ec |etey File No.: SEAC- 2010/CR.297/TC.2
Environment depa;‘lmcnt,
0710 Room No. 217, 2™ floor,
|| ‘ Haoll Mantralaya Annexe,
Mumbai 400 032
Date: 29" March, 2011

To 1™ Sy, 200

M/s. Embassy Property Development Pvt. Ltd.
Embassy Point, # 150 Infantry Road,
Bangaluru 560001

Maharashtra

Subject: IT Park Embassy Techzone at plot no. 03, Rajiv Gandhi Infotech Park, Phase I,

MIDC, Hinjewadi, Pune by Mys. Embassy Property Development Pvt. Ltd. -
Environmental clearance regarding.

Sir,

This has reference to your communication dated nil on the above mentioned subject. The
proposal was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal
Committee, Maharashtra in its 11%, 19™ & 20 meetings and decided to recommend the project
for prior environmental clearance to SEIAA. Information submitted by you has been considered

by State Level Environment Impact Assessment Authority in its 26" meeting held on 26" August,
2010.

2. Itis noted that the proposal is for grant of Environmental Clearance for IT Park Embassy

- Techzone at plot no. 03, Rajiv Gandhi Infotech Park, Phase II, MIDC, Hinjewadi, Pune by

M/s. Embassy Property Development Pvt. Ltd. SEAC considered the project under screening
category is 8(b) as per EIA Notification 2006.

Brief Information of the project is summarized as below-

Name of the Project | : | IT Park Embassy Techzone

Project Proponent : | M/s. Embassy Property Development Pvt. Ltd.

Location of the ¢ | Plot no. 03, Rajiv Gandhi Infotech Park, Phase II, MIDC, Hinjewadi,
roject Pune

Type of Project : | Construction Project

Total Plot Area : | 2,76,874.00 sq. m.

Total Built up area | : | 4,89,815.41 sq. m.

FSI: 464732.62 sq.m.

Estimated cost of the | : | ¥ 435 Crores

project .

No. of Buildings : | Office Building : 11
Multilevel car parking: 6
Food court : 1

Training Center: 1
Utility & Service : 2 e —




Water Requirement: Total: 2400 KLD
(i)  Fresh water: 1400 KLD from MIDC
(i)  Recyeled water: 1000 KLD from STP_

Wastewater generated: 1920 KLD: Wastewater will be treated in 8 Nos. of STP

Cupacity of STP: total Capacity 2120 CMD;
triated water will be used for Aushing, gardening and cooling tower make up.

Rain water Harvesting:
o Terrace water harvesting capacity 2520 m3

Lake storage capacity : 7200 m3
e Bore hole details: up w 50 meters, there was no occurrence of ground water and hence

recharging bore well option is ruled out. "
¢ Ground Water Authority shall be consulted for finalization of appropriaie rainwater

harvesting technology.

©

Storm water drainage:
fhe plot has steep gradient from 125 m to 98 m. This slope is fully utilized while planning

various buildings and roads. The natural drain formed due to these slopes is maintained and
onhanced for smooth passage of water due to heavy rainfall reported in this area (3000 mm /

vear),

Solid Waste Generation:

Construction phase:
solidd waste during the construction phase would comprlse mainly of excavated earth, stones etc.

catire quantity of the excavated earth will be back filled.

Operation Phase:
a Dry Garbage : 100 Kg/day

b, Wet Garbage: 30 Kg/day

¢. STP sludge : 0.216 MT/day

Disposal:

o All wastes generated during the operation phase on the site will be properly segregated
before disposal.

o Biodegradable garbage generated from food courts and eating joints will be shredded and
treated in vermiculwre pits. The resulting manure will be used as fertilizer in the
landscaped area.

o The non-biodegradable waste will be segregated and disposed through appropriate waste
dealers

» Sewage sludge generated from the STP will be used as organic manure.

Energy:
Power Requirement; 149970 KVA; Sourr,e Maharashtra State Electricity Board (MSEB).

D. G. sets. : 3 Nos. of ). G. sets with capacity of 100 KVA each will be provided as power back
up for essential service.

Energy Conservation:
o Use of efficient lamps, luminaries and control devices
o Reducing wastage
« Fnsuring proper utiliz_alion of daylight and control glare from windows
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. Maintaining lighter finishes of ceilings, walls and furnishings ' :
« Implementing periodic schedule for cleaning of luminaries and group replacement of lamps
at suitable intervals ' ‘

Green Belt Development: area for green belt: 104460.30 sq. m.; Total 7000 Nos. of trees will be
planted.

Traffic Management: A

o Car parking: 8421 Nos. and 2 wheeler of about 2500 sqm equivalent to 8000 car parks will be
provided

» Width of internal road: 26 m

Environmental Management Plan:
Construction Phase: Capital: < 1 lakh and labor T 4 lakhs

Operation Phase: T

Sr. | Activity - Capital cost | O&M  cost
No. per annum

A STP

1 Block 1 and block 2 STP ¥ 55 lakhs | T 7 lakhs

2 Block 11 and training centre STP %55 Jakhs | ¥ 7lakhs

3 Block 3 STP T 55 lakhs [ ¥ 7 lakhs

4 Block 4 STP ¥ 55 lakhs | ¥ 7 lakhs

5 Block 5 STP ¥ 55 takhs | ¥ 7 lakhs l
6 | Block6,7and 8 STP 775 lakhs | ¥ 7 lakhs |
7 Block 9 and food court STP . o ¥ 75 lakhs | X 7 lakhs -
8 | DBlock 10 STP ¥ 75 lakhs {3 7 lakhs :
B Horticulture €200 lakhs | T 25lakhs | -
C Air pollution control measures ¥ 25lakhs | ¥ S5lakhs
D Noise pollution control measures ¥ 36 lakhs | ¥ 2 lakhs f
E Solid non hazardous waste management and disposal - ¥ 12 lakhs

F Solid hazardous waste management and disposal - 2 25 lakhs

3. The proposal has been considered by SEIAA in its 26™ meetings & decided to accor

environmental clearance to the said project under the provisions of Environment Impu::
Assessment Notification, 2006 subject to implementation of the following terms and conditions :-

(i) Wet pgarbage should be teated by Vermi Composting (If necessary advancec
tréatment like Organic Waste Converter to be used) and treated waste (manure:
should be utilized in the existing premises for gardening. And, no wet garbage will Fe
disposed outside the premises. Local authority should ensurc this.

(i)  This environmental clearance is issued subject to land use verification. Loc
authority / planning authority should ensure this with request to Rules, Regulation:.
Notifications, Government Resolutions.. Circulars, elc. issued it any. This
environmental clearance issucd with respect to the environmental consideration and 1!
does not mean that State Leve! lmpact Assessment Authority (SEIAA) approved the
proposed land use,

(iii)  Project proponent shall ensure completion of STP, MSW disposal facility, green belt
development prior to ocoupation of the buildings. No physical occupation or
allotment will be given unless all above said environmental infrastructure is installed
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{iv)

{v)

(vi)

{vil)
(viil)

(ix)

(x)

(xvi)
(xvil)
(xviii)

—

{xix)

(xx)

and made functional including water requirement in Para <. Prior certificatio
appropriate authority shall be obtained. 3
Local body should ensure that no occupation certificate will be issued
operation of STP/MSW site with due permission of MPCB. Physical possy
should be given only after completion of environmental & other infrastruc
which development charges are being collected by local body. :
The height, Construction built up area of proposed construction shall be in accordg :
with the existing FSI/FAR norms of the urban local body & it should ensure the
along with survey number before approving layout plan & before accord
commencement certificate 0 proposed work. ULB should also ensure the Zonnj
permissibiliry for the proposed project as per the approved development plan of H#
area. .
nConsent for Establishment” shall be obtained from Maharashtra Pollution Contrai{g
Board under Air and*Water Act and a copy shall be submitted t i
department before staft of any construction work at the site. :

All required sanitary and Nygienic measures Shou be in place before starting
construction activities and to be maintained throughout the construction phase.
A First Aid Room will be provided in the project both during constructjon and
operation of the project. )
Provision shali be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
$TP. safe drinking water , medical health care, créche eic.

Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile woilets. The safe disposal of
wastewater and solid wastes generated during the construction phase should be
ensured.

Arrangemeni shall be made that waste water and storm water do not get mixed.

All the topsoil excavated during construction activities should be stored for use in
worticulture / landscape development within the project site. ‘

Additiona! soil for leveling of the proposed site shall be generated within the sites (to
the extent possible) so that natural drainage system of the area is protected and
improved. ,

Green Belt Development shall be carried out considering CPCB guidelines including

Disposal of muck during construction phase should not create any adverse effect on
the neighboring communities and be disposed taking the necéssary precautions for '
general safety and health aspects of people, only in approved sites with the approval
of competent authority.

Soil and ground water samples will be tested 1o ascertain that there is no threat (o
ground water quality by leaching of heavy metals and other toxic contaminants.
Construction spoils, including bituminous material and other hazardous materials
must not be allowed to contaminate watercowrses and the dumpsites for such material
must be secured so that they should not leach into the ground water.

Any hazardous wasle generated during construction phase should be disposed off as
per applicable rules and norms with necessary approvals of the Maharashtra Pollution
Control Board.

The diesel generator sets 10 be used during construction phase should be low sulphur

diesel type and should conform to Environments (Protection) Rules prescribed for air
and noise emission standards.
The diesel required for operating DG sets shall be stored in underground tanks and if

required, clearance from concern authority shall be taken.

selection of plant species and in consultation with the local DFO/ Agriculture Dept. (
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(xXii) Ambient noise levels should conform to residential standards both during day and

- (xxiii) Fly ash should be used as building material in the construction as per the provisions
- of Fly Ash Notification of September 1999 and amended as on 27th August, 2003,
(The above condition is applicable only if the project site is located within the 100Km
of Thermal Power Stations),. o ) .
AXXiv) Ready mixed concrete must be used in building construction.

(xxv) The approval of competent authority shall be obtained for strucrural safety of the
buildings due 1o any po&gi ble earthquake, adequacy of fire fighting equipments ate. as
per National Building Code including measi-res from lighting.

{xxvi) Storm water eontrol and its re-use as per CGWR and BIS standards for various
applications. y

{xxvii) Water demand during construction should be reduced by use of pre-mixed concrete, -
curing agents and other best practices referred.

'XxviiijThe ground water Jevel and its quality should be monitored regularly in consultation
with Ground Water Authority.

fxxix) The installation of the Sewage Treatment Plam (STP) should be centified by ar
oy independent expert and 4 report in this regard should be submitted to t ial

before the project is commissio Hor.aperation. Treated off uent emanating from
STP shall be recycled/refused 19 the maximum extent possible. Treatment of [00%
gray water by decentralized ueatment should be dope. Discharge of unused treated
affluent shall conform 1o the norms and standards of the Maharashira Pollution
Coutrol Board. Necessary measures should be made to mitigate the odour problem
from STP.
RN Project proponent shall ensure completion of STP, MSW disposal facility prior 1o
— occupation of the buildings and should obtain completion certification for these
systems/aspects from MPCR.
*xxxi) Local body should ensure that no occupation certification js issued prior to operation‘
" O STP/MSW site ¢ic. with due permission of MPCR. O
(XX300) Permission 10 draw ground water shall be obtained from the competent Authority
prior 1o construciion/operation of the project.
{\XXHi)Separation of gray and black water should be done by the use of duaj plumbing line
for separation of gray and black water.
1xXXNiv) Fixtures for showers, toilet Nushing and drinking should be of low flow either by use
of aerators or pressure reducing devices or sensor based control.

should be composted and dry/inert solid waste should be disposed off to the approved
sites for land filling atter recovering recyclable material

(xxxvi)Use of glass may be reduced up to 40% to reduce the electricity consumption and

' load on airconditioning, If necessary, use high quality double glass with special
reflective coating in windows,

AxXXVil) - Roof should meet prescripive requirement as per Energy Conservation Building
Code by using appropriate thermal insulation material to fulfif] requirement

\NXXVill) Energy conservation measures like installation of CFl.s /TFLs for the lighting the’
areas outside the building shoulg be integral part of the project design and should be '
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in place bhefore project commissioning. Use CFLs and TFLs should bé’ properly
collected and disposed off/sent for recyeling as per the prevailing guidelines/rules of
the regulatory authority to avoid mercury contamination Use of solar panels may be
done to the extent possible like installing solar stree lights. common ‘solar water
heaters system. Praject proponent should install, after checking feasibility. solar plus

hybrid non conventional energy source as source of energy?

(xxxix)Diesel power generating sets proposed as source of back up power for elevators and

(xl)

commen area illumination during operation phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of ali
proposed DG sets. Use low sulphur diesel. The lacation of the DG ‘sets may be
decided with in consultation with Maharashira Poliution Control Board.

Noise should be controlled to ensiire that it does nor exceed the prescribed standards,

During nighutime the noise levels measured at the boundary of the building shall be
restricted to the permisgible levels to C();_npl)_/_wig)‘jbg prevalent regulations.

project site must be avoided. Parking should be fully

T

NN Trath¢ €oagcstion Hear flie entry dnd exit points from the roads adjoining the proposed - :
internalized and no public space / :

{xiin

(xlin
{xhiv)
tx}v)
(xlvij
txiviny
ixIvii
e
1xhix)
-
i

(hy

(lii)

should be uiilized.

Opague wall should meet preseriptive requirement as per Energy Conservation
Building Code. which' is proposed ta be mandatory for all air-conditioned sr’accs
while it iy aspirational for non-air-conditioned spaces by use of appropriate thermy)
insulation material to fulfil) requirement ;

The building should have adequaie distance between them to allow movement of
fresh air and passage of natural light, air and ventilation '

Regular supervision of the above and other measures for monitoring should be in
place all through the construction phase, so as (0 avoid disturbance 10 the
surroundings.,

Under the provisions of” Euvironment (Protection) Act, 1986, legal action shail be
mitinted against the Project proponent if it was foand that construction of the project
has been started without obtaining environmenta) clearance,

Six monthly monitoring reports shouid be submitted to the Deparunent and MPCB.

A complete set of all the documents submitted to Department should be forwarded 1o

the MPCR :
" the case of any change(s) in th @ of the project, the project would require »
fresh appraisal by this Department.

No land development / construction work prelinminary or othepwise relating 1o the

project shall he taken.up without obtaining Joe ¢ earance. fromrrespective authoritiey.
A separate environment Management cell with qualified staff shall be set up for
implemeniation of the Stipulated environmenial safeguards.

Separate funds shall be atlocated (or implementation of environmental protection
measures CMP along with item-wise breaks-up. These cost shall be included as pari
of the project cost. The fupds earmarked for the environment protection measure
shall not be diverted for other purposes and year-wise expenditure should reported to
the MPCB & this department, '

The project management shall advertise at least in twao local newspapers widely
circulated in the vegion around the project, one of which shall be in the marathi
language of the local concerned within seven days of issue of this letter, informing -
that the project has been accorded environmental clearance and copies of clearance
letter are available with the Maharashtra Poliution Control Board and may also he

seen at Website at h_t_tg:_{/&nvis’ergghamshlra.,gov.in.
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Project management should submit half yearly compliance reports in respect. ot the
stipulated prior envirgument cleatance terms and conditions in hard & soft copies to
the MPCB & this department, on 1* June & !® December of each calendar vear.

~ A copy of the clearance letter shall be sent by proponent to the concerned Municipui
Corporation and the local NGO, if any, from whom suggestions/representations. if

“any, were received while processing the proposal. The clearance letter shall also be
put on the website of the Company by the proponent. - _—
The proponent shall upload the status of compliance of the _stipulated EC conditions.
including results of monitored data on their website and shall update the sum:
periodically. It shall simultaneously be sent to the Regiqnql.()t'ﬁce of MoEF. the
vespective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namety:
3PM, RSPM. SO;, NOx {ambient levels as well as siuck emissions) or criticatd
sectorai parameters, indicated for the project shall be monitored and displayed at »
convenient location near the main gate of the company

(liity

(hv)

(Ivy

in the public domain.

The project proponent shall also submit_six_menthly reports on the status_of
compliance of the stipulated EC conditions including resulls oF monitored data (both
in hard copics as well.as by e-mail) to the respective Regional Office of Mokl the

respective Zonal Office of CPCD aid theSPCB. -~ B R ey o
The environmental statement for each financial year endin 31* March in Form-V as

is mandated to be submitted by the project proponent to the concerned State Potlutic::

Control Board as prescribed under the Environment (Protection) Rules, 1986. -

amended subsequently. shall also be put on the website of the company along wig

status of compliance of EC conditions and shall also be sent to the resplet,.

Regional Offices of Mokl by e-mail. . '
‘The environmental clearance is being issued withoul prejudice to the court <o
pending in the court of law and it does not mean that project proponent ha: v
violated any environmental laws in the past and whatever decision of the Hop nis
court will be binding an the project proponent. HMence this clearance does nar st
immunity to the project proponcnt in the case filed ugainst him. ’

{Ivi}

(i)

(viil)

nt should submit exactly same documents for approval ot building piu
orities as per the documents submitted o the SEIAA tur i
ange stipulated by HRC . any othtt cyne,.
d to the Authority for upproval.

irgject propone
the concern auth
Fnvironmental Clearance. [f there 1s @ any ch
authorities then recast plan should be submitie

Non FSI, parking wrus
should apur o
submit 1he s

n planning rules inciuding FSi,
wn Project Proponemt
roject Propanent 10
P oAt )

5 1% there is any change in Jocal tow
RG area elc which changes building plans. U
SEIAA again. It is the sole responsibility of the P
building plans otherwise liable to initiate due action unde
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6. Project proponent should submit exactly same documents for approval ol bui iding piws ©

the concern authority as per
Environmental Clearance

>§ 7 > Proiect proponent shall not makelany changelin Layout Plan/ Master Plan submitted 1 i
Authority without its prior peTISSid nd’ shall submit approved lavout plar

Department before commencement af construction work.
8 In case of submission of false document and non compliance of stipulated condilion:

Authority! Environment Department will revoke
without any imtimation and  ivitiaic appropriate Jeyai
Protection Act, 1986. 7

i -7-
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the documents submitied to the SEIAA for paor

or suspend the Environmental Clearine:
action  under Tnvironmeias
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9. The Environment department reserves the right to add any stringent condition or to revoke ;

the clearance if conditions stipulated are not implemented (0 the satistaction of the
department ot for that mauer. for any other administrative reason.

0. Validity of Favironment Clearance: The environmental clearance -accorded shall be

@ valid for a period of 3 years.
hose submitted 0 this

11, In case of an)-'ldev‘natic‘m or ahem,tig:ﬂin the project proposed from t
department fuf clearance. a fresh reference should be made to the department @ assess the
jon(s) imposed and to incorporate additional environmental

adequacy of the condit
ed. if any.

protection measures requir
s under the Water (Prevention and

12. The above stipulations would be entorced among other
1974, the Air (Prevention and Control of Pollution } Act, 1981,
les there under, Hazardous Wastes

Control of Poliution) Act.
the Environment (Protection) Act, 1986 and ru
(Managemen: and Handling ) Rules, 1989 and its amendments. the public Liability
Insurance Act. 1991 and its amendments. i

. .
1 3. Any appeal sganst this environmental clearance shall tie with the National f:nvironmental
Appeliate Aathority, if preferred. within 30days as prescribed under Section t1 of the
Nutional Fnwironnienial Appellate Act. 1997. . .

' , ,1*./{"‘“/\"

/ JV’ £
o

(Valsa R Kaf? Singh)

Secretary, Environment
department & MS. SEIAA

Copy to: %
1. Shri Ashol Basak. IAS (Retd.), Chairman, SEIAA. 502, Charleville. "A’ Road. i
Church gate. Mumbai- 400 020, Maharashira. ' o M

2. Shri. PM.A Hakeem. 1AS (Retd.). Chairman, SEAC. ‘Jugnu' Kottaram Road. ]
Caticut 673 006 Kerla.

3. Additional Secretary. MOEF. ‘paryavaran Bhawan’ CGO Complex, Lodhi Road. .
New Delbi - 110510 | :

4. Momber Secrelary. Mauharashtra Pollation Control Board. with request 1o display a :
copr. of 1he clearance. d

5. The CCF. Regional Office, Ministry of Environment and Forest ( Regional Oftice, A
Western Region, Kendriya Paryavaran Bhavan. Link Road No- 3. E-3, Ravi-Shankar :
Nawar. Bhopal- 462 016). (MP). i

6. Regional Qtfice. MPOB. Pune. :

7. Cadlector, Pwie ' f
8- i
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GOVERNMENT OF MAHARASHTRA

‘ e
Tel. No. : 2281 95 17 File No. SEAC-2010 /0R 297/TC-2
Fax No. ;2202 3 46 Office of the -
EnvimnmcntDepartnm:,

21 ‘7(.A'.nnex).Manun{gya. Mumbai - 400 6372,
Date : 20/10/ 201]

. Iz Wleun
By Fax/ RPD AR
o,
1 Mis. Eotbassy Property Developments {4, 2) Chief Exceutive Officer,
(Previously known as Dynasty Developers pyt, Ltd.) Maharashtra Fndustrial Development
Plot No.3, Rajiv Gandhi Intotech Park, Phase IT, Corporation, . )
MIDC Hinjewadi, Pune Udyog Sarhthi, Mahsakali Caves Road,
, Andheri(E). Mumbai-400 093

3 Menther Seceetary, -
Maharashtra Pollution Control Board (MPCB)
Kaipataru Point, 3ng and 4th floor,
Opp. Cine Planet. Sion Circle,
Mumbai - 400 027

ORDER

* Subjeet: Final directions under section 5 of the Eavircament {Proeecﬁo..) Act, 1986

read with Environment Immﬂ‘m Notification dated 14.09.2006

Reference:
- Board of Resolution passed by the M/s. Embassy Property Developments Ld.
vide letter dated 23.6,201 | ‘
2 ()cc\ipation certificate issusd on 16.6.2008 for 50,106:84 sq. m. by the Office of

the Exceutive Engineer, Mgharashira Industial Development Corporation
(MIDC), IT Division, Shivaji Nagar, Pune :

WHEREAS, the Stgte Level Expert Appraisal Commitiee (SEAC) in us 20™
meeting held on 30.9.2009 ang the Swate Level Eovironment Impact Assessment
Autharily (SEIAA) in its 26% meeting held on 26.8.2010 observed that M/s. Embassy
Prapeny Developments Ly, had  started onstruction  activity  without prior
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P

: - Fnvieonmental Clearance for *Embassy Techzone' - IT Park at Plot No.3, Rajiv Gandhi
Infotech Park, Phase [1, MIDC Hinjewadi, Pune.

T

. AN WHEREAS, the Environment Department had issaed a show cause notice to
Mis. Embassy Property Developments Ltd. for the said project vide letter dated 10.1.201
for the violation of the EIA Notification dated 147 September, 2006.

AND WHEREAS, a personal hearihg was extended o Mss, Embassy Propesty
Nevelopments Lad. on 15.3.201 1 in this matter by the Exnvironment Department.

AND WHEREAS, it is noticed from the record and oral submission made by
. M:s, Embassy Propcnchvelopmenﬁ; Ltd. that -

{. "The construction work at the above site was iitiated without obtaining prior
cavironmental clearance from the corapetent suthority,

The Office of the Executive Engincer, Maharashtrs Industrial Developsent
Corporation (MIDC), IT Division, Shivaji Nagar, Pune isssed occupation
certificate on 16.6.2008 for 50,106.84 sq. m. in the absence of Envirormental
Clearance. ‘

o

AND  WHEREAS. the Environmemal Clearance letter issued for the

48981541 sq.m. built up arca as per decision of the 26% meeting of Stutc Level

.' Fnvironment Impact Assessment Autherity (SEIAA) held on 26.8.2010 and MokF office
Memorandum No. J-11013/41/2006-(LA).IK) dated 16™ November, 2010 revels that the

project proponent is not exempted for the violation of the EIA Natification, 2006 and

aclion may be initiated under the provision of the Exvironment (Protestion) Act, 1986

agatingt the defaulters. -

)

Now therefore, taking into consideration the factors invotved —




-

&9

AY The Chief Exceutive Officer. Maharushtra Industrial Development Corporation is
hereby directed for initiating appropriate action against -

. “The officer / officers who have committed the offece by way of issuing the
Occupation certificate in absence of prior environmental clearance. Sach officer /
officers is‘are liable 1o be proceeded against acording to their Service Rules,

[

To initiate the appropriate said action immediately and inform accordingly.”

I casc. the above directions are not complied within a one month from the date of receipt
of this order. the Department wil] be constrained to undertake action under Section 17 of
the Envirgnment (Prolc“&ion) Act, 1986 read with EIA Notification agninst the delinquent
officer’ officers after udhﬁrming their name, address and designation from your office.

B) Member Seeretary 7 Regional Office Punc, Maharsshtra Poltution Control Board
(MPCBY) is hereby authorized as per Section 19 (8) of Bavironment (Protextion) Act,
1986 to file the case for the offence committed by M/s. Esnbassy Property Developments
L under section 15 of the Environment (?wtecﬁon) Act, 1986 rcad with Eavironment
Impact Assessment Notification dated 14.09.2006 and 1o initiate further line of action in
this regard for filling the said procecdings before the appropriate court of law,

ot
Copy for necessary sction: -
1. Principal Secretary, Department of Industry, Mantralay
2. Regional Office. Jog Center, 3rd floor, Mumbaj Punc Road, Wakdewadi, Punc -
411003.

“asm sl

,:?1“‘-&4 [\
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IN THE COURT OF CHIEF JUDICIAL MAGISSTRATE COURT
AT PUNE
REGULAR CRIMINAL CASE NO. 3636 OF 2012
Maharashtra Pollution Control Board,

Kalpataru Point, 3" Floor,

}
}
Sion-Matunga Scheme Road No.8, }
Opp.Cine Max Cinema, Sion (East), }
Mumbai -400 022 | }
(Respresented by A. Dy Mohekar }

The Regional Officer, Pune

St

Maharashtra Pollution Control Board,
Jog Centre, 11l rd Floor
Wakadewadi, Opp. Pune-Mumbai Road

Hiro-Honda Show Room

[ T e e

Oune -411 003.) ...Complainant
V/s,
1) M/s.Embassy Property Developers  }
Pvt. Ltd.

(Previously known as Dynasty

Developers Pvt. Ltd. b
Plot No. 3, Rajiv Gandhi }

| Infotech park, Phase-ll, MIDC
Hinjewadi, Pune. }
(Summons to be served upon ’ }

Shri Ashwin Prabhune,

Manager (Corporate business) }
Age about-Adult ' }
Occupation- Business } s

2) Shri Ashwin Prabhune,
Manager (Corporate business) }

M/s. Embassy Property Developers  } /
8

A}




Pvt. Ltd. Plot No. 3, Rajiv Gandhi }

s

Infotech Park, Phase-il, MIDC }

Hinjewadi, Pune )

...Accused.

Complaint under section 15,16 of the

Environment (Protection) Act,1986

read with the Environment Impact
Assessment

Notification, 2006
amended from time to time.

MAY IT PLEASE YOUR HONOUR

The Complainant abovenamed begs to submit as under:

1)

The Complainant is the Maharashtra Pollution Control Board
(Hereinafter referred to as * the Board “ for the sake of brevity),
constituted under section 4 of the Water (Prevention & Control)
Act, 1974 and shall be deemed to be the State Board for the prevention
& control of air poliution constituted under section 5 of the Ar
(Prevention & Control of Pollution) Act,1981 respectively. The Board
shall be a Body Corporate, having perpetual succession and a
common seal with the power to sue or to be sued. The Maharashtra
Pollution Control Board has been constituted under the pr<;visio'ns of
the Water (Prevention &Control of Pollution) Act, 1974 and shall be
deemed to be the State Board for the prevention , control & abatement
of air pollution in the State of Maharashtra. The Board is further

responsible for the implementation of the various provisions of the

'Environment (Protection) Act, 1986 and Rules made thereunder by the

Central Governrgent from time to time including the implementation of
the Environment Impact Assessment Notification/s issued by the
Central Government under the provisions of the Environment

(Protection) Act,1986. The Complainant craves leave to refer 1o and

rely upon the said Environmental Laws whenever required alongwith

the applicability thereof to the State of Maharashtra.
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2)

3)

4)

The Complainant-Board is represented by Shri A. D. Mohekar, who is
working as a Regional Officer of the Complainani-Board at Puﬁe and
Incharge Officer for the implementation of the proviSions of the various
Environmental Laws including the implementation of the then EIA
Notification, 1994, as amended on 7/7/2004 as well as the present EIA
Notification, 2006. He is a Public Servant within the meaning of Section
21 of the Indian Penal Code as per the provisions contained u/s 50 of
the Water (Prevention & Control of Pollution) Act , 1974, Section 44 of
the Air (Prevention & Control of Pollution) Act,1981 and u/s 21 of the
Environment (Protection) Act, 1986 and Rules made thereunder.

The Complainant-Board further states that, the S:écretary, Environment
Department, Govt of Maharashtra vide letter dtd 7/5/2012 has directed
the Member Secretary/ Regional Office Pune of the Complainant-
Board, to initiafe necessary action under the provisions of the
Environment (Protection) Act,1986 in respect of the violations made by
the Accused by cérrying out the construction without obtaining prior
Environmental Clearance under the EIA Notification,2006 for the
construction of the property at Plot No. 3, Rajiv Gandhi Infotech Park,
Phase-ll, MIDC Hinjewadi, Pune, which was in progress without
obtaining prior Environmental Clearance under the EIA Notification,
2006. A copy of the said letter dtd 7/6/2012 is enclosed herewith and
marked as an Annexure-l.

The complainant further states that as per EIA Notification,2006, Prior

Environmental Clearance from competent Authority is required before

" commencing any construction activity for construction above 20,000

sq. mtrs. built Jp area, which means covered area on all the floors put
together including basement(s) and other service areas, same are
proposed in the building/ construction prOiectg'for entire redevelopment | '
project. A copy of the EIA Notification, 2006 dtd 14/9/2006 is enclosed

herewith and marked as an Annexure-il.
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4

The complainant further submits that as per S.O.No.394 (E) dtd

16/4/1987 and further amended from time to time total 12
Authorities and Officers listed in Column (2) of the Table authorized
for the purpose of taking cognizance of tﬁe offence/s under the
provisions of the Environment (Protection) Act , 1986 including any
Director, Joint Director , Advisor or Additional Secretary to the Govt

of India in the Department of Environment, Forests and Wild Life.
The present violation is in respect of not obtaining the Environment
Clearanc'e_ under the provisions of EIA Notification, 2006. The role
of the Bogrd in respect of such Notification is fimited to conduct
public hearing' and submit report on public hearing to the
Competent Authorities (Ministry of Enviroqr_pent & Forests, Govt. of
India/ State Government) and for monitoring the compliancé of the
EIA Notification, the Zonal Officer at Bhopal has been empowered
by the Central Pollution Control Board. The Complainant-Board is
further entrusted with the implementation of the Water (Prevention
& Control of Pollution) Act, 1974 , the Air (Prevention & Control of
Pollution) Act,1981 and the Environment (Protection) Act, 1986, as
amended from time to time including rules framed thereunder.

It is obligatory on the part of the projects requiring an
Environmental Clearance to obtain necessary prior’Conéent to
Establish before starting installation of the& project and no effective
steps are to be taken till an Environment Clearance is obtained as
per EIA Notification, 2006, clause 8 (a) of the Schedule for the List
of projec‘ts or activities requiring prior Environment Clearance for
the building and construction projects of more than 20,000 sq. mtrs
built up are. After grant of an Environment Clearance only,
effective steps for establishment of the project can be takgn'. The
Complainant —Board can grant Consent to opérate only after

obtaining an Environment Clearance and, after complying with the

conditions of Consent to Establish.
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7)  That, the Secretary , Environment Department, Govt of Maharashvtra«has

directed the Member Secretary/ Regional Office Pune of the

Complainant-Board who is /are authorized as per section 19 (a) of the

Environment (Protection) Act, 1986 to file the complainant for the offence

committed by the Accused under section 15 of the Environment

(Protection) Act, 1986 read with Environment Impact Assessment

Notification dtd 14/9/2006 vide order dtd 7/5/2012 .

8) That, the complainant further states that the Accused No.1is carried

out construction activities in the name of Embassy Technozone-IT Park.

The company having its present registered office at Plot No. 3, Rajiv

infotech Park, Phase-ll, MIDC Hinjewadi, Pune and the Accused

No.1 is represented by the Accused NoZ. The Accused No.2 is the

Manager ( Corporate Business) of the Company and incharge of and

responsible for day to day affairs of the Company and its business.

9) The complaint is mainly filed on the basis of the directions issued by the

Secretary, Environment Department, Govt of Maharashtra to the

Maharashtra Pollution Control Board to initiate action against Accused

No.1. The complaint is filed on the following grounds :

(i)

(ii)

The Accused have made an application for Consent to
Establish under sectién 26 of the Water (Prevention &
Control of Pollution) Act 1974, under section 21 of the
Air (prevention & Control of Pollution) Act 1981 read
with Hazardous Waste (Manégement‘ Handling &
Transboundary) Rules 2008 to the complainant Board
for their proposed IT Park project at Plot No. 3, Rajiv
ngdhi Infotech Park, Phase-ll, MIDC Hinjewadi, Pune.
In order to verity the present status, the officials of the
Complainant Board at Pune had visited the site in
question on 8/12/2011 & observed that the Accused
have started construction activity and partly completed

and'started use of it without obtaining consent from the
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Board as well as without obtaining Environmentai
clearance from the competent Authorities vtheveby
violating the Environmental Laws. In view of the above
non-compliance, the Complainant Board had issued
Show cause notice under the various Environmental
Enactment on 21/12/2011. Anm'élfﬁce copy of the Show
cause notice dtd 21/12/2011 is enclosed and marked as

an Annexure-lil.
10)(ii)  In the meantime, the Accused No.1 had obtained the Environment
Clearance from theEl State Level Environment impact Assessment
Authority on  29/3/2011 for the IT Park Embassy Techzone at the
aforesaid site for the total construction area of 2,76,874.00 sq. mtré and
total built up area of 4,89,815.41 sq. mtrs. subject to certain terms &
conditions. It is one of the Condition is that “the environmental Clearance
is being issued without prejudice to the court case’ pending in the court of
law & it does not mean that the project proponent has not violated any
environmental laws in the past and whatever decision of the Hon'ble court
will be binding on the project proponent. Hence this clearance does not
give immunity to the project in the case filed against him". An office copy
of the Environment Clearance granted vide letter dated 29/3/2011is
énclosed and marked as an Annexure—lV. The Complainant Board crave

leave to refer to rely upon the said documents & correspondence as &
when produced by the Environment Deptt. Govt. of Maharahstra.

11) That, the Environment Deptt. Govt. of Maharashtra has again issued the
show cause notice vide letter dated 10/1/2011. Further, the Environment
Deptt. has extended pé.rsonal hearing to the Accused No.1 on 15/3/2011.
During the course of hearing, it has been observed that.the construction
work at the site bearing Plot No.3 | Rajiv Gandhi Infotech Park, Phase-ll,
MIDC Hinjewadi, Pune was initiated without obtaining prior Environmental

Clearance from the competent Authority. The office of the Executive
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Engineer, Maharashlra industrial Development Corporation (MIDC), T

Eaa

Division, Shivaji Nagar, Pune issued occupation cérl_iﬂcate on 16/6/2008
for the area of 50,106,84 sq. mirs. in the absence of Environmental
Clearance.
12)The Secretary, Environment Department, Govt. of Maharashtra had
issued Final Directions to the Accused No.1, u/s L?i.of the Environment
(Protection) Act, 1986 read with EIA Notification did 14/9/2006 1o the
Accused No.1 vide letter dated 30/11/2011 An office copy of the Final
directions dtd 30/14/2011 is enclosed and marked as an Annexure V. The
Complainant Board crave leave to refer to rely upon the said documents &
correspondence as & when produced by the Environment Deptt. Govt of
Maharahstra.
13) That, in order to monitor the compliance of the conditions stipulated in the
Environmental Clearance, the officials of the Bogrd at Pune visited the
aforesaid constructior; site of the Accused No. w‘l on 8/12/2011 and
observed that, there are total 9 blocks in the premises of the Accused
No.1. Out of these blocks, construction work of block No. 1.2, 35 &6 i
completed & rest of the block No. 47,8 & 9 construction work is not yet
started. At present the Accused No. 1 has provided the STP of capacity
230 CMb provi&ed for treatment of sewage generating from Block No. 1
&2, which is made functional. Construction work of STP's for Block No. 3.5
& 6 is in progress. Sump capacity of 100CMD are provided for 7 blocks
except block No. 182 for rain water harvesting purpose. An office copy of

4.

the visit report alongwith the photographs are enct.osed and marked as an
Annexure - Vi.

1,4)1;hat, the Accusedhhave failed to obtain prior Environment Clearance as
per the EIA Notification,2006 for the building and construction activity /
project having Built up area more than 20,000 sqmtrs constructed after
14/8/2006. As per EIA Notification, 2006 prior Environment Clearance

from the Competent Authority is required before commencing any

LR ) .
construction activity for construction above 20,000 sq.mtrs. built up area
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means covered area on all the floors put together including basement (s)

Eca

and other service areas, which are proposed in the building /construction
projects for entire construction project. However, the Accused had carried
out the construction activity on the aforesaid site without obtaining

Environment Clearance for the same.

15) The Accused have thus committed the offence/s punishable under
section 15 & 16 of the Environment (Protectionf“ActJQBG read with the
Environment Irﬁpact Assessment Notification, 2006 by not obtaining
Environment Clearance for the redevelopment of more than 20,000 éq
mtrs & starting taking ‘effective steps of construction from 19/5/2007 and
u/s 44 read with section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 as well as u/s 37 read with section 21 of the Air
(Prevention & Control of Pollution) Act,1981 by starting - construction
without obtaining Consent to Establish. The offence is continuous one and
continues till filing of the complaint.

16)The Complaina;\t therefore prays that the procé;_s may kindly be issued
against all the Accused under section 15 & 16 of the Environment
(Protection) Act, 1986 read with the Environment Impact Assessment
Notification,2006 and the provisions qf section 44 read with section'25 of
the Water‘(Prevention & Control of Pollution) Act, 1974 as well as uls 37
read with section 21 of the Air (Prevention & Control of Pollution)
Act, 1981, by starting construction by taking effective steps in violation of

the EIA Notification, 2006 and without obtaining Consent to Establish from

the Board.
Filedon: 1elq |12 For Complainant Board,
.54
Advocate for Complainant (A. D. Mohekar)

Regional Officer, Pune




1)

2)

3)

4)

List of Withesses

A. D. Mohekar
Regional Officer, Pune

Maharasr.1tra Pollution Control Board
Pune

Shri Sachin Adkar

Field Officer, Pune-ll

Maharashtra Pollution Control Board
Ms.Valsa R.Nair Singh

The Secretary, Environment Department
Govt of Maharashtra

217 (Annex), Mantralaya,

Mumbai- 32.

Shri A.R.Parshurame,

Member Secretary, State
Expert Appraisal Committee,
Environment Department,

15"Floor, New Administration Bldg,

Mantralaya, Mumbai-32.
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| MAHARASHTRA POLLUTION CONTROL BOARD
: REGIONAL OFFICE PUNE

——

'
Phone - (020) 2581 1627/ 25811604

YT 3rd Floar, “Jog Center’, Wakdewad
Fax 020) 26811701/ 25+ 1029 e — Pune - Mumbai Road
prebsite -t hup:impct gou —— Pune - 411 003.
- - rODune@mpcb.gov.in ‘\1::'
~ —
MPCB/RoP 272,375 Date: 2/ // 2/ 5 0y
To,

M/s Pune Embassy Ptojects Pvt Ltq.

SE; (Embassy Techzone Park) plot No. 3 B,
Rajiv Gandhi Infotech Park,

Phase II, MiDC Hinjawadi, MID&, pyne

Sub ; Show Cause Notice for non
Enactment.
Ref:

1.Visit of Office of the Board dated 08.12.2011
2.Your!application for consent to establish dated 02.12.2011

-compliance of various Environmental

AND WHEREEAS, the officer of officer of the Board has visited your site on dated
08.12.2011 and it has been noticed that; You have started constructio ivi
complated and s:arted use of it prior to obtainin

various environmental enactments,

NOwW, THEREFORE, you are hereby called Upon to show cause as to why further action
. in this matter shall not be initiated against your project for the above non-compliances. You are

also instructed not to take any effective steps towards construction activity/ operation activity till
you obtain consent from the Board.

The reply/objections if any shall reach directly to RO (HQ), Kalpatary Point, 3 & 4
floor, Sion- Matunga Scheme Road No. 8, Opp. Cine Planet Cinema, Near Sion Circle (g),
Mumbai within seven days from the receipt of this notice

| otice, failing which further action as deem fit
shall be initiated against your project as per the provisions in vari

Ous environmental enactments,
which may please be noted.

W%‘f“

(P. K. Mirashe)
' Regional Officer, Pune
Copy for information to:-

The Joint Director,PAMS MPC Board, Mumbai
opy to:-

“ “
_The Sub Regional Officer, MPCB, Pune || oY Lolios = Q
. For necessary follow up acfion, P\AF’//;,\? ’Yo ‘
T Y

R '
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Q\&”\ )
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IN THE HIGH COURT OF JUDICATURE BOMBAY ©

INTTS CRIMINAL APPELLATE JURISDICTION

P

e
CRIMINAL WRIT PETITION N()ébq’({;} 2013

M/s. Embassy Property Developers Pyt Lid. & Anr. . Petitioners

Versus

The State of Maharashtra & Anr. ...Respondents

INDEX

Sr.No | i Particulars o . Page No %

1. Roznama (-1 |
E
2. Synopsis AD |
3. ' Memo of Petition. 126
4. Exhibit-“A” — Copy of Board Resolution dated | 27 |
18.06.2012.

5. Exhibit-“B"- Copy of letter dated 30.11.2011. | 2830

6. Exhibit-*C”- Copy of EIA Notification dated " 31-72
14.09.2006. - |

7. Exhibit-*D"- Copy of Show Cause Notice dated | 73
10.01.2011. 1

8. Exhibit-*E”- Copy of Environmental C learance 74-82

letter dated 11.07.201 1,

9. - | Exhibit-“F"- Copy of Minutes of Meeting dated 83-99
16.11.20094 |

10. | Exhibit-“G”- Copy of Minutes of Meeting dated | 100-117

30.11.2009.
“TL, | Bxhibit B Copy of Complain | 1881
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&
¥
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12 [ Exhibit-"F"- Copy of Order dated 04102012, | g5~
13. | Exhibit-*J"- Copy of Sanctioning lelter dated 183-187
05.08.2004.
14. | Exhibit-“K"-Copy of IT & ITES Policy 2003. 188-210
15. Exhibit-“L”-Copy of Industrial Policy of 211-230
Maharashtra 2006.
16. | Exhibit-“M”-Copy of letter from M.I.D.C. dated 231
03.08,2007.
17. Exhibit-“N"-Copy of letter dated 28.07.2008. 232
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Pollution Control Board.
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26.08.2010.
20. Exhibit-“Q”-Copy of letter dated 20.09.2010. 259-270
21. Exhibit-“R”-Copy of Show Cause Notice dated 271-275
1 10.01.2011.
22. ; Exhibit-“S”-Copy of Reply to Show Cause 276-279
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r
23, | Exhibit-“T”-Copy of letter dated 05.04.2011. 280-281
24. Exhibit-“U”-Copies of letters dated 30.11.201] 282-286
to Regional Officer of Maharashtra Pollution
Control Board.
s, Exhibit-“V”-Copies of documents pertaining to 287-331
Bank Loans, '
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L
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IN THE HIGH COURT OF JUDICATURE®

BOMBAY

INITS CRIMINAL APPELLATE JURISDICTION

CRIMINAL WRIT PET ITION NO.

M/s. Embassy Property Developers Pvi. Ltd, & Anr.

Versus

The State of Maharashtra & Anr,

Date

-——*m——«-_ﬂ‘—'————-..._%___.wm
Sr. No

02013

...Petitioners

SYNOPSIS

..-Respondents

Particulars.

The Petitioner No. 1 is a company having its
registered office at the abovementioned address and
is one of India’s most reputed property developers
and promoters. The Petitioner No. 1 is ;epresented by
Mr. Gopinath A.T., who is the Authorised
Representative of the Petitionef”No. 1. The Petitioner
No. 2 is the executive chairman of the Petit’ioner No.
1. The Respondent No.] is the State of Maharashtra
and the Respondent No.2 is the Maharashtra
Pollution Control Board, who is the Original
Complainant in Case No. 3636 of 2012 pendipg

before the Chief Judicial Magistrate Court, at Pune.

It is alleged by the Rcspog_d::nt No.2 that the
Petitioners committed violations while carrying out
the construction work of the property of the

Petitioner No.1 located at the address mentioned in

]

» ?97

®




the causetitle above by not obtaining prior
environmental clearance under the Environmental

Impact Assessment (EIA) Notification, 2006.

3 Petitioners before the Learned Chief Judicial

The Respondent No.2 filed a Complaint under
Section 15 and 16 of the Environment (Protection)
Act, 1986, read with the Environment Impact

Assessment  Notification, 2006, against the

Magistrate at Pune.

4

4. 04.10.2012

After going through the complaint and arguments
advanced by the prosecution for the Respondent No.
2, the Learned Chief Judicial Magistrate at Pune was
pleased to issue process against Petitioners' for
offences punishable w/'s 15 & 16 of the
Environmental (Protection) Act, 1986 r’'w the EIA
Notification, 2006, the provisions of section 44 r/w
section 25 of the Water (Pre;_-vention and Control of
Pollution) Act, 1974 and U/s 37 r/'w section 21 of Air

(Prevention and Control of Pollution) Act, 1981,

Hence This Writ Petition.

ACTS/RULES TO BE REFERRED TO:

1. Indian Penal Code, 1860

2. Code of Criminal Procedure, 1973,

3. Constitutuion of India, 1950.
L
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AUTHORITIES TO BE CITED

At the time of arguments.

POINTS TO BE URGED

a)  That this Hon’ble Court may be pleased to issue a Writ of

Certiorari or any other appropriate Writ or Order or Direction to quash
and set aside the Order dated 04.10.2012 passed by the Learned Chief
Judicial Magisgate, at Pune, arising out of Regular Criminal Case No.
3636 of 2012 filed by the Respondent for offences punishable u/s 15
& 16 of the Environmental (Protection) Act, 1986 r/w the EIA
Notiﬁca{tion, 2006, the provisions of section 44 r/w section 25 of the
Water (Prevention and Control of Pollution) Act, 1974 and U/s 37 riw

section 21 of Air (Prevention and Control of Pollution) Act, 1981 ;

b)  That this Hon’ble Court may be pleased to quash and set aside
the process issued by the Learned Chief Judicial Magistrate, at Pune,
in Regular Criminal Case No. 3636 of 2012 for offence punishable u/s
15 & 16 of the Environmental (Protection) Act, 1986 r/w the EIA
Notification, 2006, the provisions of section 44 r/w section 25 of the
Water (Prevention and Control of Pollution) Act, 1974 and U/s 37 r/w

section 21 of Air (Prevention and Control of Pollution) Act, 1981;

¢)  That pending the hearing and final disposal of this petition the
proceedings pending before the Chief Judicial Magistrate, at Pune in
Regular Criminal Case No. 3636 of 2012 be stayed,

d)  For interim and ad - interim relief in terms of prayer clauses (c)

above;

X
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¢)  For such and further as this Hon'ble Court may deem fit to

mpose in the circumstances of the case,

FOR THIS ACT OF KINDNESS THE PETITIONERS AS IN DUTY

BOUND SHALL EVER PRAY.

e L
4 "J/'

Mumbai Advocate for Petitioners




STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
SBIM-ZNO!CR*!ZI’SEIM

Environment
Room No. 217, 2 Floor,

Miusnbei- 400032
Deie:; 03.06.2019.
To .
M/s. Embassy Office Parks Pv1 Lid,,
Embassy Point, #1350 Infantry Roud,
Bangaksru- 5600001

Sub : Revalidstidh I Envirvamental Clearsnce leasance for the project * MBMTCGB
Zone a1 plot rv: O} na,ww.mmmmumncuw
Pune by Ms. t,mmvomruhmm.

. Applicatio= for revalidation receaved on 09.01.2018.
2 Minutes of 168" meating of SETAA dmod 21 05.2019.
3. Eartier LU 'utter 00 SEAC-2010/CR297/TC 2, dated 29.03.2011.

o wmm:::m»:mw -uwummm
Environment Clearance dated 29.03 2011.You have further applied for for rovalidetion of
Wcmhwmm duwmmmmn
memmwmmmw 29.

-dupumm:nlhcmxb

‘mimwﬁupuhdwmz‘rmmm

e terms mnd conditions. Wuumu-wu 2N vide 3
rof. (3) shall romaio the seme. g
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— Promenune FRL _40p

T

M MI%RASHATRA POLLUTION CONTR()L BOARD

Phone - 24020731/24010437 E»f:&?”ml Kaipataru Point, 2, 3 & 4" Flocr.
=~ Opp. Cineplanet, Near Sion Circle,

Fax 1 24024068 / 24044532 Sion (E), Mumbai-400022.

Emai! : mpcb@vsninet

Visit At ©  Rttpi mpergov.in

(O Noo PN-32as -0t i
i asieaenie Project/ DR -
Coee LU B0 P CF OO ! Dave: Jo /1072012
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“

Consent to Kstablish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention. & Covtrol of
Pollution) Act, 1981 and Authorization / Renewal of Authorization under
Ruje 5 of the Hazardous Wastes (Management, Hand[mff & ‘Transhoundry

Movement) Rules 2008. 3 ,
CONSENT is hereby granted to,
M/s. Punc Dynpasty Projects..P;t. Ltd,

Plot No: 3B, Rajiv Gandhi Infb.t,ech Parlk; Phase-1],
MIDC Hinjewadi, Pune, Maharashtra.

G nressinns o ohe Woator Ao S oaet ed

Rides and amenaments cheveto

o ol E A VST
foune St and the faies aad the Orders shat may be aade

poldre PUONIRMOES o

arnor aed aubiect 1o the following terms aod conditions:

1. 'Thc Censent to Establish is granted for a period up to: Commissioning ,
of the Project or § yéars whichever is earlier, :

Far develup*nent of land / plot as new construction activities for (T—Pank
Project named as M/s. Pune Dynasty Projects Pvt. Lid. Plot. No: 18, Radw
Gamdhi [rfoiech Pavk, Phase-II, MiDC Hinjewadi, Pune, Maharasitin on
totul plot areca of 66,619 sqmtrs & Total Construction BUA of
1,33,683.7568 sq.mtrs including utilities of IT-Park Project as per
constructicn commencement certificate issued by local body.

CONDITIONS UNDER WATER ACT:

The dady quantity of sewage effluent from construction project shall not exceed 320,0
i MJ ' .

Vel EN AL e LY

Sewage Bfftuent Treatment: The applican: shall provide .o
-s\,s‘cm as 1w warranied with vsierence fo inflisat mum* sl e

shaiieil a2 il Ueo o

vy ta vy vy

.
cade g Ay PP SR DYV

standarda . e ‘

o




- +
1 n_z e Not 9 exceed 8.5 to 90
'_,._- Sugnended Solids d L 100 me’l,
5 BOD 3 Days 97 degres wd 10U mgll.
i Cecal Coliform ) toexceed BOO/LO0/ mp !
2 . Resudual Chlonne . . Notwo exarpe [ Olmgl
6  Detersent Not to exceed |01 mg/l. o
Mol sinttors ictm, wed 1(3711—9,—1— o
. COn Netbe exopad D50 S
(iiis sewnsge BdTluent Risposal: Thoorpested :-'n;;:;,at;c}kc-fz’}u;-n: siul! o =09 reov e

sl reused Bor Sashing, re figrhting, cooling of air corditionors and remaming sha!l
e discadrsed into sewerline provided by local body. Tn 2o case, offluent shall find its
WAy e any water pody dirgesly / indirectly at any time.

e

(iv) _Non-Hazardous Solid Wastes:

Sr. No Type of Segregated solid ' Qué;t‘ity i Treatment. i ﬁiﬂ}i’usul
| waste ' , i
i j (Kg/D) - '

1. Wet Ga';?)agé T 15 Use as Manure

2 sTP Sludge ' 20

Compusting

b e e e

3. ] Dry G.n-rb‘aig'é" ) ' 15 " Landfill site

3 Other Conditions (during Construction Phase):

NV rnewies sine Tl fesohaaion L fae provisions of Indian Forest Ag,
1927 {106 of 1927, Forest {Uenservation) Act, 1980 (69 of 1920) and Wildlife
{Protection) Act, 1972 (53 of 1972), and special notification published for
area wherever applicable and all the Environmental Statutes and
Instraments. '

Thiz Copnsent o Ketablish is gsuen only ter New Construction Develening

62

Cetstructioe Praject purposes.

3. No guarrymy activities shall be commenced in the acea unless appropmate
permissions are obtained for a limited quarrying matermal required lor
cunstruction of local residential hausing and traditional road maintenance
work., provided that suck quarrying is not done on Forest Lands and the
marerial i@ not exporred w the autside area.

There shail be no foliing of troes whether on Forest, Governmoent, Revenuc
ov Private lands except ny per prevailing Rules.

5. Mstessiwen of Cravedw ey for the praject shall require prior permission of
' Woarer Awrherite o outher relevant authorivies, s

. .
e s LEAEIeS b3 il

Ha

G Mo i winees shat wee redared to watey (itke activiey of water parics,
Aaioe Enpectsc andior a the vicinity of lihe, Dissalved Uxygen shuall not he
fead than 3 mg/hiter.

in order to ensure tha the water from this project do not enter into outside
environment, the nallus crossing the townshipicomplex premises, shall be
lined, covered and made water tight by the applicunt within he premises
with intermittent inspection of chambers following good engineering
pracidees as per thu regulations of local body.

8. The Applicant shall prepare munagement plan for water harvestiay, roui-
water reclamation, warer/storm water conservation and implement rho same
Batee handling over of rempiex for neeupation, '

-3

oy | e _‘! S O N Y ST 'f“'-_:-‘_" LN P coemed ey -
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10, The Applicant shall draw plans for the segregation of solid wastes Int
hindegradable  and  nen-bindegradadbie componeats. The hiodegradable
materiol shali be vesveled throush scientitic in-house compusting {L.e vermi-

Ceomypesning facihiy wermin premuwes) with the approval of Iocal body. The

Pt identhied for collection & storvage of MEW

Gvoraet dernarked e ARka
s erly winet, shadl be finally wispesed off at approved Municipal Solid
Wasre landfiil site of ioeal body enveoumentally acceptable location and
method. Tt is clarified that the term solid waste includes domestic,
commercial, and garden wastes, but does not include hazardous and bio-
wmedical wastes The activitics of biv-composting and cngincered landfill
shall be as per the Municipal Solid Waste (M&H) Rules, 2000

. Applicant shall be respcnsible Lo take adequate precautionary measures us

detailed in this gonseni. ‘

2. The applicant/generator shall be responsible for safe and scientific collection,
transportation, treatment and disposal of Bio-Medical Waste as por the
provisions made under the Biv-Medical Waste (Managemen: & Barding)
Pulos, 1998, Amy acivity s defined under BMW QM & Iy Rudes has to
anain a separate Authorization trom Maharashtra Pollution Congrel Board.

13, Far disinisenons of waste water ulira vielet radiation shall he used n 3loce

—
=

Doy

IR i hoen For eonsrietion act ities speuld be pperated only duving non

H Sy,
P50 ey mixed concreie used tn bwiding constraction should aoply separately

for consent frem the Board, )
16. applicant, durizg the senstruction stage shall provide

a. Sepiic lank and soak pit of adequate capacity for the domestic
efflucnt generated due to workers residing at site.

b. Proper loading and unlerding of construction matcrial, excavated
material and its proper disposal as per MSW (M&H) Rules 2000.

¢. Cuiting of trees is not permitted, however in unavoidable conditions
necossary permission from the local body shall be obtained.

d. Creen belt of 33% of the open space shall be develoved.

17. i-Waste shall be disposed to authorized re processor.

4. The applicant shall comply with the provisions of the Water (Prevention &
Control of Poflution) Cess Act, 1977 (to be referred as GCess Act) and

amendment Rules, 2003 there under, :

Sl dadly water consumpiion for e fellowing categories s ax under

i Domestic 496.0 CMD
G Water gets Joliuted &

Potiutasts are Biodegradable . .. CMD
(iri) Water goets Polluted. Pollutants

arc not Biodegradabie & Toxic .. . CMD
(v) [Industrial Cooling, spraying .. .. CMD

The applicant shall regularly submit to the Board the returns of water
consumption in the prescribed form and pay the Cess as specified under
Section 3 of the said Act.

.

® 4
5. CONDITIONS UNDER AIR (Preveantion & Control of Pollution) ACT, 1981;

i) The Applicant may install 1-no of diesel generating sets (DG Sets) of capacity.

100 KVA and shall be cquipped with comprehensive vontrol system us is'

L3¢

4(

Eed




A
Standards for Emissions o Air Pollutants:
1SN TR Nt L exeded 130 mgiNmo
it 302 (DG Setd Nat to exceed 10 Kgiday.

(i) The (hilowing measures shall be rakaa,

a. Adequate mitigation measuves shal be taken to control emissions of
; {02, NOx, SPM. and RSPM,
k. Applicant shail achieve following Ambient Aiv Quality standards.

€PM  Not tu Exceed (Anuual Avevage) 140 pg/m3

Not o Exceed (24 hours) 200  pg/m3
302 Not 1o Fxeeed {(Anmual Average) 60 wgl mi
Not to Exgesd (24 hours) 80 ng’ m3

: NOx o Neiote Fxceed fArnval Avevage)y 60 wms s
Suir o R@eand cZ4 houes) 80 wg’ ol
SRTIND N e BN g Swerage ) (SN e
ROUEI T DR TSTEN SR 130 s Ml

(11t)

i T Diesel i .. 25 Ltrs/Hr
{1v) The applicant shall erect the chi‘.m";icy(s) of the following

__specifications:
T .Sr. No. * Chimney Attached To - = - "Height above the reof of -

building in which it is jnstalled

. D.G.Set :
» (100 KVA) ; 1.0 Mers

(v) Conditious for D.G. Set:

! 1. No‘se from the D.C. Set should be controlled by providing an accustiy
encmsure 6r by treating tha room acoustically.

Tt

v should provide seoustie enclesare tor cortrel of neise. The

svenstins erelosiyas paousi {reatiiend of ‘J‘ie yeom should be dogsigred
e 0 gnacrlion loss or for meeiing the ambient ausse

S CIANLTYAUL Sy ey
standards, whichover s oo mgher side. A switable exbaust mufiler with
inseption loss of 25 dB [A) shall also be provided. The measurement, of
' , nsertion luss will be done at different points at 0.5 meters from acoustic
caclosure/room and then average.
3. The industry shall take adequate racasuves for control of noise
Jevels from its own sources within the premises in respect of noise lo
; . less than 75 dB(A) during day time and 70 dB(A) during the night
| : time. Day time is reckoned between 6 a.m. to 10 p.m and night time is
reckoned between 10 p.m to 6 a.m.
4. Tndustry should make efforts 10 bring down noise level due o DG set,
outside industrial premises, within ambient noise requirementa by
’ proper sitting and control measures.
Iustallation of DG Set must be strictly in compliance with
vecommendadions of DG Set manufacturer.
GoA proper fRtume and preventive mainienance proceaurs for DG oset
sl B st wed Rllowed 1n consultation with the DG manufacturer
whioh wonhd Bein e peovens nose levels of DG set from derprioraring

ke

ot

woilly use
' i Y e ‘-‘f'\;-\['l bf—'- ‘\f\»"r""\.'rj/‘ vt ovem oy T N T L‘..,.%.j....

A A ‘ , ‘
&, The applicant should not cause. any nuisance in the surrounding area___

due tc cperation of D.G. Set.




s.

e e t—

(viy Other Conditions:

2} The applicant shall provide ports in cthe chimneyi(s) und factlities such as
lndder, platform ete. tor monitoring the air emissions and the same shall
be open for inspection wiand for use of the Board's Statf. The chimnai(s)
vents attached to varous scuvees of emission shall be designated by ,
numbers such as 5-1, 8-2, ¢tc. and these shall be painted/ displayved w
facilitate identification.

Y Water spraving shail be dooe on ground to avoid fugitive crssiens. \

er Censtructiorn material chall be carried in enclosed vehicles during !
construction activiti2s.

{viid (,’nndirinnq for Utilities like Kitchen, Fating Places ete:
e kiehee shall beoprovided aith exhaust system chimney with ool
t:ii.?."‘lc':‘ codnesien o chamaey theough deching,

The it (,,\n H e providoo with oxhaust system connecied (o chimney

L_'"ll‘(;“:,:h Aty

w3

The air conditioncr shall be vibration proof and ‘hc'nmse snall not
exceed 68 dB (A). - :

1. The exhaust hot aly rom MO ghall be attached o (’I‘.imrm ot lenst 5
mere, migher ihan the nearest tallest huildin w through ducting and
shatl dhr‘uwe intn open ar ir such way t‘mt ne Auisance (s caused Lo
neighbors g

(viii) The Apnlicant shaul wike sdequate me ,wmas for contral of notse leveds Grom

aoown spurces witiin the complex (residentia! cum Commercial) -
reso0nt ol punse te less thaa 55 dBGA) during day time and 45 dB(A) dw mg
the night time. Dayvtime is reckoned as between € am. to 10 pom. and
Nighttime is reckaned between 10 pom, to 6 a.m.

SORTILICUDG WOUR i el il Ni Aduriny argittime,

CONDITIONS UNDER HAZARDOQUS WASTE (MANAGEMENT,

HANDLING & TRANSBOUNDRY MOVEMENT) RULES, 2008: |
() I'he Industry shall handle hazardous waqtes as spesified below.

{ HW as per | Type of Waste ! Quantity | Disposal
Sr.No | Schedule-I f : C
R R . i Electrwal& Electronic ; Saleto |
' ‘, Waste Asper | authorised '
o 'ﬁ!; l 5.1 | Used / Spcntm(_)vil genc@pu_é_ recycler ;

The applicant shall certify that the bricks used in construction are
manufaciured using the ash from Thermal Power stations if it is within a

radiug 27 100 ko from Therma! Power Plant and cubmit the names of
i?)‘l-f'!(z- manulaciurer. The  anplicant shall use 1y ash based

fanprsducts as per the provisions of fly ash Noufication of 14.09. 1989
BRI .mmna:d on 2743.2003,

The applicant shall obtain Consent to Operate from Mahardshtra ;
Pollution Control Board before commissioning of the project. ‘

Ine appicant shall adopt environment friendly technology in devele)
o the project. .

Fean
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10. "he apuiicant shail take the proper remediation messures Lo ensure at
the ground water and soil centamiration is prevented and follew du
dihigenne at the construction stage.

11, Tae anplieant shall usge fly agh based muterinifproducts as per the provisiins of i
asa NMotiitcation of 14.09.1999 and as amended on 27.08.2003.

12. Energy conscrva sion measurss ke installation of solar panels for bighring

-
!
rivs area cutside the building bhul J4 he intograted part of the project design. I

(3. This Beaen soscrees the =tain e amecd or add any conditions nothis '
erpeitt it Lhe eame shad) be bindig on the Applicant.

PO peheant shad provede Baviconmental leeendly road transpertation oy
Aiu,,: ny mechanical type closed trucke for transportation of nuneral: &
metais ) constructfun debris with effect from 10V 2012. !

15. The applicant shall comply with the conditions stipulated in Eanvironment
Clearance granted by GOM, vide no: SEAC-2010/CR.297/TC-2, dt. 29/03/20114,

16. This consent is issued without prejudice to the order passe ed by Hon'ble
Courl_in the case filed by the Board against M'/s. Embassv _Property
Developers P. Lid.

17. This is issued pursuant to the decision of (Jouee 1t Committee of the
Board in its mecting held on 17% Scptember. 2012

[

18 The apploant shall submid }:.lllk CGluaran of Rs, 5.0 Lakhs *owards the '

S C BT & Office, MPCB. Pune within
P
19, Toe Cagastad invesiment of the Project
]
i !
imat Mital
3 Qeudﬁa: v i
To,
\lz's. Puae Dynasty Projects Pyt. Led,
o Naz aid. Ragiv tinndhi Tnfotech Prrk. Phase-ll,
\4111)( Hinjcwadi, Pune, Maharashura, '.
i
Copy to- i
1. Regional Ofticer, MPCB, Mumbai - He is directed to obtain nccessary Baak ‘
Guarantee from the ..\pplw,ml. und ensure compliance of consent conditions l

2, Sub Regional officer, Mumbai-I, MPCB,

3 Chief Accounts Officer, Mumbai, MPCB,
3K ]

Leceived consent fee ofi-

Rs. 1,47,600/- 591458 l
3T wo v ieven  sediee | dsnuactl

”‘"rm wmbai. T 5 Master fle.

tNE, Vrween 54‘3'\\{ '
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MAFHARASHATRA POLLUTION CONTROL BOARD

Rt AN AP V-1 - Kalpataru Point,2 -4 Floor
-~ - - Opp Cing Flanet Cinéma.

Near Sion Circle. Sion(t';

Mumbai-400 G22

Email : mpcb@gov.in

Visit At hfpimech.govin

Infrastructure/Orange/L.S.1

Consent No: BO/RO(HQ)/CE/PN-12436-11/CC-6SF ., Date: 19 |16 J212-

Consert to Establish upder Section 25 of the Water (Ptevention & Control of
Sahutan; Act 1974 & under Saction 21 of the Ar (Prevention & Contrei of Polluticn)
Act 1681 and Authorization / Renewal of Authorization under Rule 5 of the_Hazardaus
‘Mustes (Management. Handling & Transboundry Movement) Ruies 2008.

o e rafarred as YWater Act, Aip Act and HW anHis 1) Rules ras ectivaly].
L 1 \ ri

...............

CONSENT is hereby granted to,

M/s.Pune Embassy Projects. Pvt.Ltd.,
(Embassy Techpagk), SN

Plot No.3A,Rajeey Ghandhi Infotech Park,
Ph-I,MIDC Hinjwadi;Dist:Pune,

located in the area declared under th ¢ ,@dﬂs of the Water Act, Air act and:
Authorization under the provisions ,of M:H&T) Rules and amendments thereto

subject to the provisions of the Act ‘a‘na"th'& Rules and the Orders that may be made
further and subject to the following terms and conditions:

1. The Consent to Establish 'ﬁsgrantod for a period up to Commissioning of the
Project or 5 years whichéver is earlier.

58]

The Consent '3 valid for - : K

Tme davewnment of land/plot as new construction activities for cepstructcn of 7
Sare Pigjec: named as Mis.Pune Embassy Projects Pvt.Ltd., (Embassy
Techpark),Plot No.3A, Rajeev Ghandhi Infotech Park, Ph-lIl,MIDC
'Hinlv@dl,pi'ét:l’une on total plot area of 2,06,360.00 Sq mtrs and total
canstruction Built up arez of 3,56,131.65 Sq mbrs  including services and.
utilities as per occupation certificate issued by local body.

3.CONDITIONS UNDER WATER ACT:
(i) The daily quantity of trade effluent from the factory shall Nil.

{iy The daily quantity of sewage effluent from the factory shall not exceed 1280 ' 1d

" Y]
(i) Sewage Effiuent Treatment: :
Framiment  The anoccart shall provide oo mgrefersive reatment syslem as

P e
RS CEIS Lo S e 4

Conmoel i3 oar oo Aunieve e llanty cf the uezted effiiert to the il

SR Pune 110t Qra’l. 8.1.01038 199 ‘ 1

1

Mee O IRTuETL Gusiity &nd spersta and mamtain e sgme
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1. pH Between 55 to 9.0
2 __Suspended Solids _Not to exceed 100 mg/t, _
3 BOD 3 Days 27 degree C ' Not to exceed - 100 mgil. i
4 __ Fecal Coliform . ___' Notto exceed : 500/100/1 mg/l. ‘
5 residual chlorine Not to exceed 01mgi.
8 Cesmgent T T Notoexesd —Qmgh T
7 Fioating Matter Not to exceed 10 mg/)
i
(iv)Sewage Effluent Disposal: The treated domestic effluent shall be 80% recycled and ;
reused for flushing, fire fighting and cooling of Air conditioners and remaining shall be !
used for gardening. In no case, effluent shall find its way to any water body
directly/indirectly at any time. ‘
Project proponent shall operate STP for five years from the date of obtaining i
Occupation Certificate. IR :
e 2
{(v)Non-Hazardous Solid Wastes: ‘ :
O e 3 7- Q O I O '
1 Wet Garbage 68 g/Da Composti sed as manure l
'2 Dry Garbage 20 Kg/Day | Segregatifih ™ .| Sale to Authorized Recycler f
{3 Bio-Sludge 10.19 | MT/Day | Dried using Used as manure .
—— : fiter bed :

ivi; Other Conditions (during Construction Phase):

1. All activities shall be in resons Whe provisions of Indian Forest Act, 1927
(16 of 1927), Forest ( R vgtie Act, 1980 (69 of 1980) and Wiidiife
(Protection) Act, 1972 { " ). and special notification published for area

wherever applicableﬁg ‘e Environmental Statutes and Instruments.

2. This Consent to E 9h’is issued only for New Construction/Developing
o

shall be commenced in the area uniess appropriate
ined for a limited quarrying material required for
oF-loCal residential housing and traditional road maintenance work,
provided that such quanying is not done an Forest Lands and the material is not
expor;ed.gme outside area. ’
There 'shafl be no felling of trees whether on Forest, Govemment, Revenue or
Privdtérlands except as per prevailing Rules.
. 5. Extraction of Groundwater for the project shall require prior permission of the
State Ground Water Authority or other relevant authorities, as applicable.

6. Near the activilies that are related to water (like activity of water parks, water
sports) and/or in the vicinity of lake, Dissolved Oxygen shall not be less than 5
mgfiiter.

7. In order to ensure that the water from this project do not enter into outside
environment, the nallas crossing the township/complex premises, shall be lined,
covered and made water tight by the applicant within the premises with
intermittant inspection of chambers following good engineering practices as per
the regulations of local body.

8. The Applicant shall prepare management plan for water harvesting, roof-water
reclamation, water/ watar conservation and implement the same befora
handling over of complex for occupation, '

9. Appilicant shall provide fixtures for showers, toilet, flushing and drinking should
be of lcw flcw either by use of aerators or pressure reducing devices ar sensor
based controi

St

,H
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10. The Applicant shall draw plans for the segregation of solid wastes into
biodegradable and non-biodegradable components. The biodegradable material
shall be recycied through scientific in-house composting (i.e vermi-comgosting
facility within premises) with the approval of local bedy. The proper demarked
-area shall be identified for collection & storage of MSW properly which, shall be
finally disposed off at approved Municipal Solid Waste landfill site of local body

“environmentally acceptable location and method. It is clarified that the term solid
waste includes domestic, commercial, and garden wastes, but does nol include
hazardous and bio-medical wastes. The activities of bio-compasting and
engineered landfill shall be as per the Municipal Solid Waste (M&H) Rules, 2000

11. Applicant shall be responsible to take adequate precautionary measures' as
detailed in this consent

12. The applicant/generator shall be responsible for safe and scientific collection,
transponation. treatment and disposal of Bio-Medical Waste as per the
provisions made under the Bio-Medical Waste (Management & Handling) Rules,
1988. Any activity as defined under BMW (M & H) Rules has to .obtain a

2.

separate Authorization from Maharashtra Pollution Control Boged.

13. For disinfections of waste water ultra violet radiation sh used in place of
chlorination. T ad
14. Vehicles hired for construction activities should be operated only during non
peak hours. . PR
15. Ready mixed concrete used in building oonstmcﬁg&'iiimﬁd apply separately for
consent from the Board. “Nos
16. applicant, during the construction stage spail
a. Septic tank and soak pit of adequatevgapacity for the domestic effluent
generated due to workers residing.at site.
b. Proper loading and unioadff g of construction material, excavated
material and its proper d per MSW (M&H) Rules 2000.
c. Cutting of trees is nof¢pefmitled, however in unavoidable conditions
necessary permission from the local body shall be obtained.
d. Green belt of 33% of the open space shail be deveioped.
7. E-/vaste shall be disposed 16 authorized Coliection Centre/Dismantler/re
processor.
4.(The appl.cant shall corpply 'with the provisions of the Water (Prevention & Control of
Pollution) Cess Acti 1977{to be referred as Cess Act) and amendment Rules, 2003
there under ’&;""'Xw *
The daily wafgt ‘eonsumption for the following categories is as under:

(i) Domestc purpose 1600.00 CMD °
(ii) Watéx gets Polluted & '
-, ;ROHUtants are Biodegradable 0.00 CMD
(iii& gets Polluted, Pollutants
© | gre not Blodegradable & Toxic ... 0.00 CMD
¢y Ingdustria! Cooling, spraying
in mine pits or boiler feed 20.00 CMD

The applicant shall regularly submit to the Board the returns of water consumption in
the prescribed forrm and pay the Cess as specified under Section 3 of the said Act

5. CONDITIONS UNDER AIR ACT:

{i} The applicant shall install a comprehensive control system consisting of
control equipments as is warranted with reference to generation of
emission and pﬁerate and maintain the same continuously so as to
achieve the level of polittants to the following standards:

Standards for Emissions of Air Pollutants: A
(y SPM/TPM Not to exceed 150 mg/Nm3
{1y SO2 (DG Set; Mol o exceed 2.0 .Kg/day

SRO Pune 1/Ind/Ora/1.8.1./01058199

410




(i) Tre folowing measures sha!| be taken:
a. Adeguate mitigation measures shall be teken 1o contrel emissions of
SO NOx. SPM, and RSPM.
b. Applicant shall achieve foliowing Ambient Air Quality standards

1. SPM Notio Exceed (Annual Average) 140 pg/ m3

Not to Exceed (24 hours) 200 pg/m3
2. SO, Notto Exceed (Annual Average) 60 pHg/ m3
Not to Exceed (24 hours) 80 Hg/ m3
3. NOx  Not to Exceed (Annual Average) 60 Hg/ m3
Not to exceed (24 hours) 80 Hg/ m3
4, RSPM Nat to Exceed (Annual Average) 60 Hg/ m3 -
Not to Exceed (24 hours) 100 g/ m3 .
. P " e
S, %

{ii} The appiicant shall observe the following fuel pattern:-

'w\,“\
U gﬂcwl Specifications:-

Height in Wtrs.,

DG Set (100 KVA

WA
e

(iv) Conditions for D.G. Set

\,
a. Noise from the Gt §§t hould be controiled by providing an acoustic

enclosure or by treating the room acoustically.

b. industry sheal gro’vide acoustic enclosure for control of noise. The
acoustic ‘ep acoustic treatment of the room should be designed
for minimum 25 dB (A) insertion loss or for meeting the ambient noise
standards, whichever is on higher side. A suitable exhaust muffler with
insertion loss of 25 4B (A) shall also be provided. The measurement of

- insertion loss will ba done at different points at 0.5 meters from acoustic
enclosure/room and then average.
.. . % The industry shall take adequate measures for control of noise
oo levels from its own sources within the premises in respect of noise to
o less than 75 dB(A) during day time and 70 dB(A) during the night
time. Day time is reckoned between 6 a.m. to 10 p.m and night time is
reckoned between 10 p.mto 6 a.m,
d. Industry should make efforts to bring down noise level due to DG set,

outside industrial premises, within ambient noise requirements by

proper sitting and control measures.

e. Installation of DG Set must be strictly in compliance  with
recommendations of DG Set manufacturer,

f. A proper routine and preventive maintenance procedure for DG set

should be set and followed in consultation with the DG manufacturer

WNNICh wiouid nelp o crevent noise evels of DG set from detericating

«

prog

————

———— e e .
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5. CONDUTONS UNDER H

T4

g. D.G. Set shall be operated only in case of power failure.
h. The applicant should not cause any nuisance in the surrounding area
due to operation of D.G. Set.
. I
(i) Other Condition
a) The applicant shall provide ports in the chimney/(s) and facilities such ag

ladder, platform etc. for monitoring the air emissions and the same shall be
open for ingpection to/and for use of the Board's Staff. The chimney(s) vents
attached lo various sources of emission shall be designated by numbers such
& S$-1. 82, eic. and these shall ba painted/ displayed to facilitate
wdentification.

by Water spraying shall be done on ground to avoid fugitive emissiong_.

?) Constuction matorial shall be camed in enciosed vehicie sduring
construction activities, SR

(ii) Conditions for Utilities like Kitchen, Eating Places etc: R

1. The kitchen shall be provided with exhaust. chignney with oil
catcher cornected to chimney through ducting.

2. The toilet shall be provided with exhaust ed to chimney
through ducting. P

3. The air conditioner shall be vibration p@ﬁ-aﬁd the noise shall not
exceed 68 dB (A). . ~

4. The sxhaust hot air from A.C. shall to Chimney at least 5
mtrs. higher than the nearest tallgst bUMding through ducting and shall
discharge into open air in such way that no nuisance is caused to
neighbors.

(iii) The industry shall take adequate measures for control of noise levels from its
own sources within the premises so as to maintain ambient air quality standard
in respect of noise &* 75 dB(A) during day time and 70 dB(A) during
night time. Day time i 6 a.m. and 10 p.m. and night time

in
is reckoned en.10'p.m. and 8 a.m.
{iv) Constmction-x,eqti\ Bnts generating noise of less than 65/90 db(A) are

permitted®,, . N N

(v) No con i rk is permitted during night time. -

(vi) The all take adequate measures for control of noise levels from
its within the complex (residential cum Commercial) in respect

.. of AdJegnto less than 55 dB(A) during day time and 45 dB(A) during the night
time. Daytime is reckoned as between 8 am. to 10 p.m. and Nighttime is
-Feckoned between 10 pm.to6am

. T '.}% "1,‘“""‘
AZARDOUS . WASTE {MANAGEMENT, HANDLING &
TRANSBOUNDRY MOVEMENT) RULES, 2008:

Sr. Nc Type Of Waste

Plant and submit the namee-gf bricks manufacturer. The applicant éhall use fly ash based
material/products as per theé provisions of fly ash Notification of 14.09.1999 and as
amended on 27.08.2003,

- The applicant shall obtain Consent to Operate from Maharashtra Poliution Contre! Board

“efara commissioning of the project. 3

s e HdndUre U8 01088199 . 4
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8. Tre applicant shall adopt environment friendly téchnology in development of the project.

9. The applicant shall take the proper remediation measures to énsure that the ground water
and soil contamination is prevented and follow due diligence at the construction stage.

10. Energy conservation measures like installation of solar panels for lighting the area outside i
the building should be integrated part of the project design. i

11. This Board reserves the right to amend or add any conditions in this consent and the !
same shall be binding on the Applicant. .

12. This consent shall not be construed as exemption from abtaining necessary NOC
from any other Government agencies as may deem fit necessary.

13. The Consent to Establish.is issued without Prejudice to the order passed by Hon'ble
Courtin the case filed by the Board against M/s. Embassy Property Developérs
P.Ltd. and compliance of those orders by project proponent.

14. The Applicant shall submit the Bank guarantee of Rs. 10 Lakhs at Regiogal officer
Pune, within 15 days from date of issue of consent for providing the sewage treatment
plant and municipal solid waste processing plant. N

‘o
S

15. The Applicant shall comply with the conditions of{Ex¥wonmental Clearance

granted by MOEF ,GOM vide No.SEAG-2010/CR.207T0X 29/03/2011, -
. - : !
16. The consent is issuad with the approval of CWM of the

Board in its meeting heid on 17 Septem '
17, This Consent issued with the approval e Chairman of the Board. i
%, - P

o

: ’:» \ .
18. The Capital investment of the Project I%.R5. 471.38Crore.
A A Sy

S ;'
-~ T 5
S T (RajeeviKum 7 IAS)
. b : Memyer Secrefary
To, - Ce e I
M/s.Pune Embassy Projects Pvtltd, - - 3 ;
(Embassy Teghpark), Dl |
Plot N Ghandhi infotech Park, i
Ph-RMDS\Minjwadi,Dist:Pune. f
Copy to: ' i
a.RO-Pune /SRO Pune-lI/CAO/Cess Branch/Master File
Received Consent fee of - !
Amo R 3 O '
1 5,08.,049/- 745364 . 20" July 2009 ING Vysya Bank
2, 4,34,811/- 593191 __ | 28" November,2011_| ING Vysya Bank

$RO Pune IInd/Ora/L..S.L./01058199 ' 6

N, -3




®

qu/),e/vtm{iﬂ?
P

e e v 3 s

] ] : | | |
iz Dornestic effiuemt | 1293 OMD |Asper | The treawed effluert shall be 60% recyded for |

| ' R IM zw‘nmmdnxmm:

; | i — lmmmmw,ﬁd‘m

f i | . ', ».mw:mwumwu\e“
; ; i | sewerage systern provided by local body i
Eratasy Property Development Pvr. LIt/ WECE FUAN DOOCXI736-8 ] Pagr 10FS , J

MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/ 24010437 — Kalpataru Point, 2™ - 4" Fioor
Fax: 24023516 e Opp. Cine Planet Cinema,

Website: http.//mpcb.gov.in Near Sion Circle, Sion (E)
E-mail: cac-cell@mpcb.gov.in Mumbai-400 022.

Consent order No: - Format1.0/80/CAC-ce/UAN No. mmmmqm

To,

M/s Embassy Property Development Pvt. Ltd,

Mat No. 3, Rajiv Gandhi Infotech Park,

Phase-ll, MIDC, Hinjewadi, Pune

Subject: Revalidation of Consent to Establish for remaining construction BUA for construction of IT Park in
RED Category.

Ref.1. Environment Clearance jaccorded by Env. Dept GoM wide No. SEAC-2010/CR.29Y/TC.2 dtd
11.7.2011.
2. Consent to Establish vide No. MPCBHQ /RO{HQ)/Pune/CE/CC/ CC-641 dtd 10.30.2012
3. Consent to Establish vide No. BO/RO{HQ)/CE/PN-12436-11/ CC-657 dtd $9.10.2012
4. Minutes of Consent Appraisal Committee (CAC) meeting held on s.um

oq[ ol’

Your application No. ooooozontm Dated 29.1.2017

For: Revalidation of Consent to Establich for remaining constructian SUA_

under Section 25 of the Water {(Prevention & Control of Pollutinn) Act, 1974 & under Section 21 of the Air
(mm&maotmnuﬁm)mmalmmmmmsofmeumwm
Wastes (Management and Transboundary Movement) Rudes, 2016 is considered and the consent is hereby
yanmdmﬂmmﬂmmlmmtmmw@mﬂudenﬂnwml i, 1I& [V annexed to
this order:

1 mwmﬁmdmnmmm&mmm%syamfaawmm
commissioning of project or 18.30.2022 whichever is earfier.

2. The capital investment of the project is Rs.319.28 Cr ie. remaining construction BUA and Capital
lnvestment of complete project is Rs. 603.32Cr (As per undertaking subsitted by PP).

3. The Revalidation of Consent to Establish for remaining construction BUA for construction of IT Park of
W/s Erabasy Proparty Development Put. Ui, Plot No. 3, Rajiv Gandhi infotech. Park, Phase-fl, MIDC,
Hinjewadi, Pune on Total piot area of 2,72,979 Sq. Mtrs sed comstruction remaining BUA of 2,90,595
$q Mtrs ot of Total construction BUA 4,29,815.46 Sq. Mirs as per Environment Clearamce granted

" dated 11.7.2011 induding utilities and servioes.

4. Conditions undes Water (P&CP), 1974 Act for

Iq01000199 - A |




; DG set (1010 KVA x 23 Nos)

6. Conditions under Municipal Solid Waste (M

; Biodegradable ; 1000 Kg/day | organic waste digester. glong
g : with compaosting facility/
| | ! biodigester (biogas) with
2 " Non-Biodegradable 300 XKg/day | - Segregate and-Hand over to
' Local Body for
3 STPSludge As per - Used as Mami(e*
{ _generation e

7. Conditions under Harardous and Other Wastes (Management and Tra

K ) Rules

2016 for treatment and dispasal of hazardous waste

5.1-Used ail/ spent oil

Sale to Authorized reprocessor

~

ook

8 Theaoardveservestherytttomiew,mxd,nwwﬂ#gth}ﬁsmmdﬂ&mshaﬁbe

binding on the industry.

9 mkmshmﬂnmbecmuedsmﬂmﬁwﬁﬂﬁiﬁgmwnoquﬁmﬁmm

other Government authorities. ‘
Clearance and Consent to Establish condition.

11."WﬂMSTPmammwm@mmmhmmmmlo

mg/lit. -

12 "nheﬂedeﬂumtshalbeﬁﬂ%mw&éjﬁémﬂaym%awwwm

wigtmmaew,wmmﬂmwhuﬁudmwhm

13 PPMBMINMMWWBW,TSS“M&&WOEW.
14. PP shall install organic waste digester along with whﬁﬁm(ﬁiﬂw)ﬁmw

facifity for the treatment of wet garbage

15.»Mmmm'whmmm-mmmd

3. CL/CAC desk- for record & webrsite updation purposes.

T mbassy Praperty Development Py Lad/ RE-CE/UAN IXX020236-8 Pagelots

e e




Schedule-i
Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have proposed to provide Sewage Treatment Plants (STP) of Total
capatity 1095 having MBBR technology.

8] The Applicant shall operate the effluent treatment plant {STP) to treat the sewage $0 as to
achieve the following standards prescribed by the Board or under EP Act, 1986 and Rules made
there under from time to time, whichever is stringent.

Parameters

St A2

1 POO(SdaysZT’C) 10

P2  Buspended Solids 10
b3 oD i
pA  Residual Chibrine 1ppm

C]TMtfemddomestir.efﬁuemshallbew%mwdedﬁxsem\darypupcseswchastoﬂetﬂushim,
air conditioning, cooling tower make up, firefighting etc. and remaining shall be utilized on land
for gardening and connected to the sewerage system pravided by tocal body.in no case, effluent
shatl find its way to any water body directly/indirectly at any time. Project proponent shall
MﬂmmemtoemmMrmmdmmmMImainnhmrecordun‘m
mmum.nmmnmmmwuhm
mmmnmmmmmmmmm.m
mammdm.uummm»mm-unsmw

2) Iheaoadmiurightstumﬁewmmammmwmmm
the treatment of waterworks for the purification thereot & the system for the dispasal of sewage or
trade efffuent or in connection with the grant of any consent conglitions. The Applicant shall obtain
wmmdmm:ommmmwmwmmmmwm
system of and extension or addition thereto. '

3 Theidmwﬂn"mmreﬂmdpdmmsmmdmmmumdm
W%ndﬁeﬂhmﬁm’mxmmwmdmwmwd

&) .The Applicant shall comply with the provisions of the Water (Prevention & Control of Pollution
) Act,1974 and 25 amended, and other provisions a5 contalmed in the said act .

Tndustrial Cooling, spraying in mine pits or bailer
feed
2 Domestic purpase 1503
'3 Processing whereby water gets poliuted & 0.00
poliutants are easily bindegradable :

ry Processing whereby water gets potiuted & ! 0.00
{ tomie {

L ol

L3} mwmmwpmwxww»mmm‘nmnmdmm
lﬂﬁaﬂniemadeMemd‘uhmmmtinelimmm.

i mbassy Property Develapment Pvt L/ W CE/UAN DOOO0235 B . Pagelots
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Schedule-l
Terms & conditions for compliance of Alr Pollution Control:

L Mwmwm,mhmmdmhmhumwuxm
wako«medfommck(s)andtom&ehmﬁnlm

Sr Stack Artacheg To APC Syctem et
Na. s

1 01. | DG ser Acoustic Enclosure

[ ]11010 KVA x 23 Nos)

1010 ttr/He

* Above roof of the building in which it is instafled.

2. The applicant shail operate and maintain above mentioned ar pollution control system, so as to
achieve the level of poliutants to the following standards. .

' Particulate matter " Not to exceed 150 D

T

3 The Applicant shall obtain necessary prior permission for providing adwitional control equipment
mhnmssaqspedfkaﬁmsmdopuatimmHedoermmdmmm
befmeitslifemetoanendmeredimdnwpoﬂuﬁmmm.

4 Theaoardmsewesitsrigmsmvaryauovawdumhﬂwm«mvumwy
technological improvement or otherwise such variation (including the change of any control
Wem,otherinwholeqrinpaﬂisnmay).

-mmmmms)wumﬁmwmmhm«nwm;m
respective Regional Office within 15 days of the date of issue of Comsent:

++ The Bank Guarantee(s) shall be valid for a period upto: Vahidity of conserst + 4 months

# Exrsting BG obtamed for above purpose if any may be extended for period of validity as above.

Emhassy Property Dewsiapterd Pt Lo/ RECE /LN OOODTNZ 36 & Pagrd ks
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Schedule-{v

Genecal Conditions:

1)

2)

3)

4)

5)

6)

n

8)

9)

The applicant shall provide fadlity for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shalf pay to the Board for the services rendered in this behalf.

The firm shall strictly comply with the Water (P&CP) Act, 1974, Air [P&CP) Act,1981 and

Environmental Protection Act 1986 and Municipal Sofid Waste (Management & Handling)

Rule 2000, Noise (Poliution and Control) Rules, 2000 and £-Waste {Management & Handling

Rule 2011.

Drainage system shall be provided for collection of sewage effluents. Terminal manholes

shall be provided at the end of the collection system with arrangement for measuring the

flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manhoies. No sewage shall find its way other than in designed and provided collection
system.

Vehides hired for bringinguonstmctiunmateria!toﬂvesitesfnddbeingoadnndiﬁonmd

should conform to applicable air and noise emission standards and sheuld tie agerated only

during non-peak hours.

Conditions for D.G. Set . . .

a) Noise from the D.G. Setshouldbeomtrwedbywwidimnmsﬁcmdmahy

" treating the room acoustically. )

b) wmtmummwcmdmumudm.mm'
mdosure/acousﬁcueammwtdmemnshpddhmfumhinwnzsa(u
insertion loss or for meeting the ambient naisk, standards, whichever is an higher side.
A suitable exhaust muffier with insertion igss of 25 dB (A) shall also be provided. The
measurement of insertion loss will be ddne wt different points at 0.5 meters from
acoustic enclosure/room and then avevage.

<) Applicant should make efforts to hiing Sown noise ievel due to DG set, outside their
premises, within ambient nolse requiirements by proper sitting and control measures.

d) installation of DG Set must be striatly in compliance with recommendations of DG Set

) A proper routine and preventive maintenance procedure for DG set should be set and
Minmummummmmmmpmmm
leveis of DG set trom deteriorating with use.

f)  D.G. Set shail'e¢ aperated only in case of power faikure.

(4] MWMmmmmhﬂanmmmﬁm

h) mwmwmmmamm:m&mm&g
ngise Krikt for generator sets run with diesel. .

—mmummww-mmm&

.,mwmumwwwm(wlwmmu-wmm

$c4) Rude 2011.

Mmmmmdmwmmmdmmm
mummuuummuuMmuwmwmmm

of the MPCB.
medﬁddwmﬂaumandmdwﬂbeMWmme
MICE.

m)mhmanwmm,WMMdmmm.manm

mmmmmmmsmmu;hmmmrmv«p«
wumumxadmmu(m)mwmmz

mmmmmmummmmwma

lﬁemdﬁ'm

by Praperty Development Pvt. cto 8:0E/LIAN 0000236 -8
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel. 24010706/ 24010437 m— Kaipataru Point, 2™ - 4* Floor
Fax: 24023516 m——  Opp. Cine Planet Cinema,
Website: http://mpcb.gov.in Near Sion Circle, Sion (E)
E-mail: cac-celi@mpcb.qgov.in Mumbai-400 022

419
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IQolooomq -5
Consent order No: - Format1.0/BO/CAC-cell/UAN No. 0000020236-8/CO{Part-1}/CAC-
o oQ’ ot'w7

WSEMMWMM
Mot Mo. 3, Rajiv Gandhl infotech Park,
Phase-R, MIDC, Hinjlewadi, Pune

Subject: 1“Consent to Operate (Part-) for IT Park in RED Category. e

Ref. 1. Environment Clearance accorded by Env. Dept GoM vide No. SEAC-2010/CR 297/TC.2 €\, 1”2011
2. Consent to Establish granted by Board vide No. anmo(um/nmajcy or-uud

10.10.2012
3. Consent to Establish granted by Board No. BO/RO(HQI/CE/PN-12436-11/ ct:sss?u 19.10.2012

4 MinmesofComentAppmsalCo«mee(CAQmmew
Your application No . 0000020236-8 Dated 29.1.2017

For- 1%Consent to Operate (Part-1)

MSedanGOfﬁ\eWater(Pm&CmanMMAd;1974&lmdetSecuonlloftheAcr
(mnﬁm&ConunlofPolluuon)An,IMINWMMGdemMOﬂm
WM(MWNTQMMW)MRBGMNNMSW
mmwmmmmmmmwhmmml f, & IV annexed to
this order

1. The 1*Consent to Operate (Part-i) is valid for peuum 30.01.2020

2 mmmamm(wkﬁmmammumwwM
proponent).
3 MIWIWW(MBWfU"M“WSMMMMM

Piot No. 3, mmu@uﬁ, Phase-fi, MIDC, Hinjewadi, Pune on Total plot area of 2,72,979 Sq.
mmmmim,msum-udnummmnwsa

peri(:lnmeddamd wmhmmmmm

3

4. Conditians m.cr), 1974 Act for

1. Trade effluent NHL NA NA

2. Domestic effluent | 1180 As pex nmmmmmmummdf«
- conditioning, cooling tower make up, firefighting

Schedule mw%utﬁm&m:\g_mi

etc. and remaining shall be connected to the

sewerage systemn provided by jocal body }




6. Conditions under Munid

! ' with compasting facility/
! : biodigester (biogas) with

) Non-Biodegradable | 250 Kg/day - Segregate and Hand over to

i ‘ Local Body for 5

|3 | STP Shudge As per - Used as Manure R
| ‘ generation

7. Conditions under Hazardous and Other Wastes (Management and Transboundary
2016 for treatment and dis of hazardous waste

binding on the industry. XL
9. MmdemtbemMammhnhmnﬁnhﬁgWWmMﬁmmm
10. PP shall not take effective steps for remaining on RUA without obtaining re-validation of
Environmental dearance from the Competent Authority. *\.‘-?E ’
11. PP shall submit the undertaking within 15 days in the format towards the part of the bullt up area/

hﬁldingfuwhid\apﬂiaﬁm‘formmmm(,_ is made and that the same is induded in the
Environmental Gearance and C to E acrorded. By
12. PP shall submit BG of Rs. 25 Lakh (including existing G of Rs. 15 Lakh) towards O8M of pollution control

system and compliance of the Environment Cleagd Consent to Establish/Operate conditions.

13. PP shall install organic waste digester h hcﬁw[mm)mcomm
faciiity for the treatment of wet garbage wighs th
14. PP shall install ondine continuous ring system for parameters BOD, 1SS flow at the outiet of STP and

o ‘:', 3 ot iod

Maharashtra Comtrol 8oard
(E 1s)
Member
Recrived Consent fee of -
TXN1702002853 -- 11,35, 186/- 24.42017
2. TXN1812001718 - 4,43,080/- 17.12.2018
Copy to:

) wm,m,mwwm.um,m
--Theymdtem:dtomeﬂ!mwﬁmceofmemm

2. Chief Accounts Officer, MPCB, Mumbai.

3 CC/CAC desk- for record & website updation purposes.

inbamsy Property Developmen Put. Lt/ C o Offart- 1}/ LiAN DO0020Z36-8 ragr2ois |




Schedule-|
T for of Poliution
1) A} As per your application, you have provided 5 Nos of Sewage Treatment Plants {STP’s) of Total

capacity 1280 having MBBR technology ie. 220 CMD X 4 Nos for block No. 2,3,5,11 and 1 No. of
capacity 400 CMD for Block No. 6 .

8] The Applicant shall operate the effluent treatment plant (STP) ta treat the sewage so as to achieve
the following standards prescribed by the Board or under EP Act, 1986 and Rules made there under

trom time to time, whichever is stringent.

Concentration in mg/l, except for pH
D1 Pon (3 days 27°C) 10 ‘
D2 pd Solids 10 )
D3 50 CLo T
D4 esiduat Chlorine 1ppm

CJThe treated domestic effluent shall be 60% recycled for secondary purpases such as toilet flushing, air
conditioning, cooling tower make up, firefighting etc. and remaining shall be utilized on land for
gardening and connected to the sewerage system provided by tocal body.in no case, effiuent shall
ﬁnditswaytoanywaterbodydirecﬂy/hdrecﬁyataﬁygime]kojectmshaﬂpmﬁdeﬂw
meter to ensure 60% recyding of treated sewage snd shall maintain the record with data logging
system.PP shall achieve the treated domestic efffoeiht standard for the parametar BOD- 10 mg/Bt.
PP shall install online continuous monitoring sictum for parameters BOD, TSS flow at the outlet of
STP and connect onfine data to MPCB Server within 3 month period

2) The Board reserves its rights to review plam, specifications or other data relating to plant setup for the
mﬁmmhmmm&wmhmewumaum
Mwmmmmmmdmmmmmwmﬂm
mmdﬂnﬂoafdtotakestapswatauishmemituesmhishgwmmmddimdsysm«
and extervsion or addition thereto.

3) mmmﬂwnmmtdmuuﬁmmwwma'mmmamdiuemaed
ﬂenmwmmwaMemmmmdMMSMdﬂumumn
thereof.

4) The Appiicant shall comply with the provisions of the Water (Prevention & Control of Poliution )
MM‘“GMﬂMWaMh&:ﬂn

e P, wewe - =
v

industrial Cooling, spraying in mine pits or boiler
teed

Domestic purpose 1650
| Processing whereby water gets poliuted & 0.00
| pofiutants are easily biodegradable :

! Processing whereby water gets poliuted & 0.00
| polhutants are not easily biodegradable and are
i | toxic
S) mwmmmmmwammwmamswmmdsrm,lm

mdndemadeﬂ\enmderfrunﬁﬂ\emﬁmlfmim&a?n.

i

[~ e

win

-

Embay Progerty Ceselopment Prt. 114/ C to OPart-4)/UAN 0000207 36-8
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|

! 1. Mwmmm,mmmmwwmmmwmthmam
! mmhwunu(s)ammmmmmm

1; Stach Attachea 7o 380 System

?

' DG set Acoustic Enclosure

i | (leVAx2Nos)

* Above roof of the building in which it is installed

i o

{ 2. The applicant shall operate and maintain above mentioned air pollution control s/ysﬁr}opdo as to |
: achieve the level of pollutants 1o the following standards. . LR

! Particulate matter | Not to exceed 150 wg/nme

{ |

= — ]
j 3. The Applicant shall obtain necessary prior permission for providing additienal control equipment with
! necessary spedfications and operation themdwanuatbnum:herzﬁonwelbeforem
Irfecometoanendorerrctnonofnewpolluﬁoncmtrdw

| 4 TheBoardreservesltsnghbstovmdlwmyof&e,m-nthemnt.ddmtomy
: technological improvement or otherwise such variation (induding the of any control
i eqmpment,omermwholeu'inpanisneoessary),_

i

|

i

|

|

i

|

i

i

|

{

‘g

1

[

|

|

!

I

i 8

| }
| |
!

f Embassy Propevty Dewetopment Pur. (1 € to OfPart-tYUAN 000C20236-8 Pagedof




?1*Ctocxpmn4) ]
i

i i

Rs. 25 Lakh ; 15 Days

{induding .
| existing BG |
of Rs. 15
 Lakh) ;

|

Towards O&M
of pollution
control systemn
and compliance
of the EC& Cto
i £/0 conditions

31.5.2020

* The above Bank Guarantee(s) shafl be submitted by the applicant in favour of Regional Oﬁoert the
respective Regional Office within 15 days of the date of issue of Consent.

++ The Bank Guarantee(s) shall be valid for a period upto: Validity of mmeut +4 mts

# Existing BG obtained for above purpose if anymaybecxtendedforpenod&_\

y Property evelop

Pyt 12/ C 10 OPart- )/UAN 0000202368
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3)

424

e e S ———

T

S) Conditions for B.G. Set
a)  Noise from the DG,

treating the room

c) efforts 1o baig % W noi
Premises, within ambient ngise requi der si
installation of DG Set musy be strkthinif’ comphiance with
manufacturer, .

d)

€)

Pgrbets
T ———
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 e Kalpataru Point, 2nd and
Fax: 24023516 4th floor, Opp. Cine Planet
Website: hitp://mpcb.gov.in Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in Sion (E), Mumbai-400022

No:- Format1.0/CAC-CELL/UAN No.0000083641/CR - 200 700 1325 Date: '22(' o} 20024

To,

M/s. Embassy Office Parks Pvt, Ltd.,
Plot No 3, Rajiv Gandhi Infotech Park,
Phase II, MIDC, Hinjewadi, Tal, Mulishi,
Dist. Pune.

Sub: Grant of renewal of consent (Part-1) with change in name under L.S.1
Red Category -

Ref: 1, Environment Clearance accorded by Environment Department, GoM vide
dated 11.07.2011 & its extension obtained with change in name vide dated
03.06.2019.

2. Revalidation of consent to establish accorded by Board vide dated
04.01.2019,

3. 1st Consent to Operate(Part-I) accorded by Board vide dated 04.01.2019
which was valid up to 30.01.2020.

4. Minutes of CAC meeting held on 04.05.2020.

Your application NO. MPCB-CONSENT-0000083641

For: grant of renewal of consent (Part-1) with change in name under Section 26 of the Water
(Prevention & Control of Pollution) Act, 1874 & under Section 21 of the Air (Prevention &
Control of Pollution) Act, 1981 and Autherization /-Renewal ofAuthorization under Rule 6 of
the Hazardous & Other Wastes (Management & Transboundry Movement) Rules 2016 is
considered and the consent is hereby granted subject to the following terms and conditions
and as detailed in the schedule LIIIl & IV annexed to this order:

1. The Consent to Renewal is granted for a period up-to 31.01.2023
2. The capital investment of the project is Rs.754.395 Crs, (As per C.A
Certificate submitted by industry). ' )

3. The grant of renewal of consent (Part-1) with change in name is valid for IT
Park named as Embassy Office Parks Pvt. Ltd., Plot No 3, Rajiv Gandhi
Infotech Park, Phase I, MIDC, Hinjewadi, Tal. Mulshi, Dist. Pune on Total Plot
Area of 2,72,979 Sq.Mtrs for construction BUA of 1,99,220 Sq.Mtrs out of
Total Construction BUA of 2,90,595 5q.Mtrs as per EC granted including
utilities and services

Sr.No Permission Obtained Plot Area (SqMtr} BUA (SqMtr)

Environment Clearance
1 ldated 11.07.2011 276874.00 489815.41

Revalidation of C to E for

2 Jremaining BUA dated 272979.00 290595.00
04.01.2019
1st C to O (Part-1) dbted

3 104.01.2019 272979.00 f Egzzo.oo

Embassy Office Parks Pvt Ltd/CR/UAN No.MPCB-CONSENT-0000083641 ‘ Page 1 of 7
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Conditions under Water (P&CP), 1974 Act for discifarge of effluent:
Sr Permitted

No Description (in CMD) Standards to Disposal
. [Trade effluent NA ~ |NA
2. |Domestic 1403 As per The treated effluent shall be 60%
effluent Schedule -1 [recycled for secondary purposes

such as toilet flushing, air
conditioning, cooling tower make
up, firefighting etc. and remaining|
shall be discharged on land for,
gardening.

Conditions under Air (P& CP) Act, 1981 for air emissions:

ppescription o § per O andardg D DE

4
0 A

S-1 DG Set (1110 KVA) 1 As per Schedule -lI
S-2t05-9 |DG sets (8 x 1500 KVA) 8 As per Schedule -lI
S-10 to S~18[DG sets (9 x 1010 KVA) 9 " |As per Schedule -l
Conditions under Solid Waste Rules, 2016: '
z; Type OF Waste Qual?:’l;:y & Treatment Disposal
: OWC followed by Used as manure
1 [Blodegradable Waste | 800 Kg/Day Composting facility |within own premises
Non Biodegradable : . Sale to authorised
2 Waste 250 Kg/ Day (Segregation vendor / local body
oo JOWG followed by Used as manure
3 [STP Sludge 0 Kg,l‘D’f‘-.\y:” .Lpbsting facility |within own premises.

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

200 Qua O g N PISPDosd
1 | 5.1 Used or spent oil | 2500 | Ltr/A |Reprocessing|Sale to Authorised Recycler
5.2 Wastes or »
2 | residues containing 1.0 | MT/A{incineration [CHWTSDF
oil
5.2 Wastes or
3 | residues containing 100 |Nos./Y|incineration |[CHWTSDF
oil
Other Waste (Used .
4 Batteries) 1000 |Nos./Y|Reprocessing|Sale to Authorised Recycler
Other Waste (E- . [Sale Authorised
5 Waste) 5000 |Nos./Y Repmcess'ng[Recycler/Dismantler

The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

This consent shopld net be construed as exemption from obtaining necessary
NOC/permission fram an other Government authorities.

Embassy Office Parks Pvt Ltd/CR/UAN No.MPCB-CONSENT-0000083641

X..
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10

11

12

13

14

PP shall comply the Environment Clearance (EC) & Consent Conditions & shall submit

the undertaking in Board’s prescribed format within 15 days regarding compliance of
conditions of the same.

PP shall operate STP to achieve the treated domestic effluent standard for the
parameter BOD- 10 mg/lit,

The treated effluent shall be 60% recycled for secondary purposes such as toilet
flushing, air conditioning, cooling tower make up, firefighting etc. and remaining shall
be utilized on land for gardening.

PP shall operate organic waste Converter followed by composting facility and compost
obtained shall be used as manure in their own garden/ plantation.

PP shall extend/submit the BG of Rs. 25.0 Lakh towards O & M of pollution control
system & compliance of Consent to Operate conditions.

For and on behalf of the
Maharashtra Poll fgion Control Board.

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date
4526370.00 [5457624

2 | 940000.00 [5458918 30/01/2020

3 700.00  [TXN2007000380 07/07/2020/0Online Payment

Copy to: 3 3
1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune Il
They are directed to ensure the compliance of the consent conditions.

. They are directed to forfeit the proportionate bank guarantee, if latest JVS results
are exceeded the consented norms.

2. Chief Accounts Officer, MPCB,Sion, Mumbai
3. CAC Desk for updation purpose.

¥

Embassy Office Parks Pvt Ltd/CR/UAN No.MPCB-CONSENT-0000083641

'
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SCHEDULE J

1) A] As per your application, you have provided MBBR Technology based Sewage
Treatment Plants {(STPs) of combined capacity 1450 CMD for treatment of
domestic effluent of 1403 CMD,

Bl The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
s0 as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Sr. No. Parameters Standards prescribed by Board
Limiting Concentration in mg/I, except for pH
1. [BOD (3 days 270 C) 10
2. [Suspended Solids 20
3. |COD > 50
4. [Residual Chlorine lppm

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body. In no case, effluent shall find its way to any water
body directly/indirectly at any time. PP shall provide, flow meter to ensure 60%
recycling of treated sewage & shall maintain the record with data logging system.
PP shall install online monitoring system for parameter BOD, TSS, flow meter at
outlet of STP & connect online data to MPCB server.

2) The Board reserves its rights to revuew plans, specsﬁcatxons or other data relating to

consent conditions. The Applicant sh‘at[;‘théinfbrior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
_ of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

ﬂsl:;" Purpose for water consumed W'Zf‘i: nc;;;s;gw\%;on

1. |Industrial Cooling, spraying in mine pits or boiler feed 0.00

2. |Domestic purpose 1650.00
Processing whereby water gets polluted & pollutants

3. o 0.00
are easily biodegradable
Processing whereby water gets polluted & pollutants

4. NG h 0.00
are not easily biodegradable and are toxic

5)} The Applicant shall provide Specific Water Pollution control system as per the
cgnditions of EP Act, 1986 and rule made there under from time to time.
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1)

2)

4)

SCHEDULE-I

As per your application, you have provided the Air pollution control
(APC)system and also proposed to erect following stack (s) and to observe
the following fuel pattern-

\ - AP : e o 0 §
51 | DG Set(1110 KVA) NA 6.6 HSD | 233.1 Kg/Hr
s2tos-g| DG seﬁﬁ\jg)" 1500 NA 7.75 HSD 315 Kg/Hr
S-10to DG sets (9 x 1010
S Ay NA 6.36 HSD | 212.1 Kg/Mr

The applicant shall gperate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

] Total Particular matter | Nottoexceed | 150 mg/Nm3 |

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment,

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of

any control equipment, other in whole or in part is necessary).
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SCHEDULE-HI
Details of Bank Guarantees:

Amt of Submission Purpose Compliance Validity

Sr. ,
Q. Consent(C2E/C20/C2R)  BG Period of BG Period Date
Imposed

N

C2R (Part-)
control
system

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of
Regional Officer at the respective Regional Office within 15 days of the date of issue of

Consent.
# Existing BG obtained for above purpose if any may be extended for period

of validity as above,

BG Forfeiture History

Amount s Amount of Reason of
Consent of BG Submission Purpose BG BG

Srno. ;
(C2E/C20/C2R) Period of 8G Forfeiture Forfeiture

imposed
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SCHEDULE-IV

General Conditions:
1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Alr {(P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Poliution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system. 3

4 Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours,

5 Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosurefroom and then average,

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures,

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MOEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

6 Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H)-Rule 2011.

7  Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

8 Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB. .

9 The treated sewage shall kg disinfected using suitable disinfection method.

10 The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992, -

11 The applicant shall make an application for renewal of the,consent at least 60 days before
date of the expiry of the consent,
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